FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RAM HARI CARS PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor RAM HARI CARS PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 10.01.2013
3. | Authority under which corporate debtor is | ROC — Himachal Pradesh
incorporated / registered
4. | Corporate Identity No. / Limited Liability | USO100HP2013PTC000317
Identification No. of corporate debtor
5. | Address of the registered office and principal office | Village Rani Ki Bain P.O. Gutkar, Mandi,
(if any) of corporate debtor Himachal Pradesh- 175021
6. | Date of closure of insolvency resolution process 28.08.2026
7. | Liquidation commencement date of corporate debtor | 28.08.2026 (Order received on 09.09.2026)
8. | Name and registration number of the insolvency | Ms. Alka Girdhar
professional acting as liquidator (IBBI/IPA-001/IP-P-02920/2024-2025/14506)
9. | Address and e-mail of the liquidator, as registered | 414/24 Jagdish Colony, Rohtak, Haryana-
with the Board 124001
Email: alkagirdhar24@gmail.com
10. | Address and e-mail to be used for correspondence | 109, Surya Kiran Building, 19, Kasturba
with liquidator. Gandhi Marg, New Delhi- 110001
Email: ipramhari@gmail.com
11. | Last date of submission of claims 23.09.2026

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has ordered the
commencement of a Liquidation Process of M/s RAM HARI CARS PRIVATE LIMITED on 28.08.2026.
The creditors of M/s RAM HARI CARS PRIVATE LIMITED are hereby called upon to submit their claims
with proof on or before 23.09.2026 to the Liquidator at the address mentioned against entry No. 10

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such
a stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be
submitted under section 38 liquidation process. ]

Date: 12.09.2026
Place: Chandigarh

Sd/-

Alka Girdhar

Liquidator — Ram Hari Cars Private Limited
IBBI/IPA-001/1P-P-02920/2024-2025/14506
AFA Valid till 30.06.2027


mailto:alkagirdhar24@gmail.com
mailto:ip.viratraexport@gmail.com
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SATURDAY, SEPTEMBER 12, 2026

ALCHEMIST ASSET RECONSTRUCTION COMPANY LTD

CIN No. U74999DL2002PLC117052

A-270, First & Second Floor, Defence Colony, New Delhi-110024
Email: admin@alchemistarc.com, Website: www.alchemistarc.com

POSSESSION NOTICE
(Under Section 13(4) of the SARFAESI Act, 2002 read with Rule 8 of the Security Interest (Enforcement) Rules, 2002)
(For Immovable Property)
Whereas the undersigned being the authorized officer of Alchemist Asset Reconstruction Company Ltd (assignee of SBFC Finance Limited vide as-
signment agreement dated 24.12.2025) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest [Act,
2002 (54 of 2002)] and in exercise of powers conferred under section 13 (12) read with [rule 3] of the Security Interest (Enforcement Rules, 2002
issued Demand notice dated 23rd March 2026 calling upon the KARAMBIR K and SONIYA DEVI having loan account no. PR01317004 to
repay the amount mentioned in the notice Rs. 983674/- (Rupees Nine Lakhs Eighty Three Thousand Six Hundred Seventy Four Only),
within 60 days from the date, of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has taken pos-
session of the property described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of
the Security Interest (Enforcement Rules, 2002) on this the 9th day of September of the Year 2026;
The borrower(s)/guarantor(s) and the public in general are hereby cautioned not to deal with the property and any dealings with the property shall be
subject to the charge of Alchemist Asset Reconstruction Company Limited for an amount Rs. 983674/- and interest thereon
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
DETAILS OF BORROWERS / ACCOUNTS

Name of Borrower(s) /

Sr. Loan Co-Borrower(s)/ | Amount Date of 13(4) Descriofi
- i escription of Secured Asset Due Date
No. [ Account No. SRR Due (%) | Notice P
All that piece and parcel of property having Khewat NO. 1569,
1 1 KARAMBIR K 9th  |Khata No. 1817, Waka Safidon, Ramsar Colony Vishkarma|  24th
PRO1317004 I— c ONIYA DEVI Rs. | September, |Mandir, Tehsil Safidon, District Jind, Haryana 126112. Bound- | December,
: 983674/- : ‘ ’ ' 2025

2026 |aries East - House of Ram Swaroop Slo Naurang, West -

Shop of Roshal! Lal, North - House Of Prakas, South - Road.

‘The borrower(s)/guarantor(s) are hereby cautioned not to deal with or dispose of, by way of sale, lease, mortgage, charge, or otherwise, the
secured asset(s) described above without the prior written consent of the Secured Creditor.

This publication is made in compliance with the provisions of the SARFAESI Act, 2002, for the information of the borrower(s), guarantor(s),
and the general public.

In case of any queries, please contact the undersigned at the following contact details:

Phone: 011-46562584 Email: admin@alchemistarc.com, ashutosh@alchemistarc.com

Sd/- Authorised Officer
Alchemist Asset Reconstruction Company Limited
(Acting in its capacity as Trustee of Alchemist XLVII Trust) Secured Creditor

Date:- 12/09/2026
Place:- PANIPAT

POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Assel Reconsiruction Company (India) Limited -acting under the
Securifization and Reconstruction of Financial Assels and Enforcement of Security Interest Act. 2002 (54 of 2002} [*said Act”) and in
exgrcise of powers conferred under Section 13 (12} of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
("said Rules") issuad a demand notice, calling upon the bormowans) the guarantoes and the mortgagors to repay the amount; details of
which are- mentoned in the iabla balow:

The borroweriguaranton siimortgagon(s) having failed to repay the sakd amaunts, noficae is hareby givan 10 the borrowar! guarantons)/
mortgagor(s) in partcular and the public in general that the undersigned has fakan physical possession of the underying Immavable
Property described herein below in axercise of powers conferred on hémfher under Sub-Section {4) of Section 13 of the said At read
with Riule 8 of the said Rules on “AS ISWHERE 13 AWHATEVER THERE 15 BASIS on the date mentioned balow,

Sl, Borrower Name and LAMN Mo, | Trust Name / Demand Notice Possession
Mo. | Guarantors; & LAN Bank Name Date |
Possession
type
1. | Bomower: HMIO139/HMB100245/Arck- | Rs.15,66,644 75/ {Rupees Fifteen Lakh| 07-09-2026
Bahadur Khan Rana Trust-2025C-00% Magma | Sixty-5Six Thousand Six Hendrad Farty-Four|  Symbolic
Sahira Rana Housing Financa (hereinafter | and Seventy-Five Paisa Only) as on| Possession

1E-03-2026 along with fulure interast at the
contraclual rale on the aforesaid amount
with effect fram 19-00-2026 logether with
incidental expenses, cost, charges eic.
Motice dated: 18/03/2026

A e e L B T s e

rafarmed to as the “Onginal
Lander”} Furthar Merge with
Poonawata Mousing Finance
Limétad Now Known as Grihurr
| Housing Finance Liméed

e i s e — e e e —d

Description of Property: Al The Piece And Parcel Of The Properly Measuring 71. Sq, Yards, Beanng Khasra Mo, G112, With In Mo
Lirmit Of Jagadhari, Situated At Jagadhan, Tehsil Jagadhan, District Yamunanagar. As Per Sale Deed Baring Vasika No. 2278 Of Dated
25-06-2001, Which s Bounded As Under: East ;- Jaswant Singh, West:- Flot Of Rasidan, North:- Gali, Sotth:- Other. Property Cwned
By Bahadur Rana 5/0 Nazir Rana, Hereinafler Referred ToAs “Immavable Property”

Registered and Corporate Office: YES BANK House, OF Western Express

nghw-a-\' E,antatru.!_ Eam Mumbal- =1tll}uc|51r-u:||a Wobsita: wanw.yesbank.in FUSEEE EI n H
Hcgmnal 'I:Im::EAt 51h Flor, Max T#‘-EF.EEEDEHEE- "-'-mda U.P- 208301 NOTICE
Theundersigned baing ihe Authorzed Cfficer of YES Bank Lid. under the provisions of the Securiisation and Reconstruction of Financials Assels
and Enfcrcemant of Sacurity intzrest Adl, 2000 and in exercise of powers conferred under Sec.13(72) read with rule 3 of e Secunty Interes
(Enfoecernant) Rules, 2002 ssued demand notices calling upon the respactive barrowers menlionad feralnder 1o repay the amownts mentioned
inthee respactive nofices WS, 13(2) of the said Act within 2 pericd of @ days, The respeciive bormowesns having failed fo repay the said amounis,
notice iz heraby givan io the borrowears and pubks in general that the undersigned has laken symbolic pessession of the preparlies described
herein balow in exercize-of powers conferred on me uncier Sec 1344) of the said Act read with Rule Sof the said Rules. The respactive bormawers in

paricutar and public in general are hareby caulionsd not ko deal with the said properiies and any desfing with thase propsries will be subject o the
charge of YES Bank LId. for the reshechve amounl menbioned hecain befow along with interest thergan al contracled rate.

Mame of Borrower Date of Notice Notice Amount (Rs.)

1. Shammi Kagoor Sio Roap Chand&ddress - B-1-1416 Ram Nagar Ciwl lines Ludhiana|  Uis.13(2)  |Re. INR 17,52, 77804/~ {Rupees
141001 Also at- Plot No 62, NH-1, Wast Jalandhar by pass, Vill Kadian, Ludbiana Purgab) 2 g5 202 | Seventaen Lakh Fifty-Two Thousand
141001 (Barrower|2, M's Buildiech Enginsers thorugh its proprietor Shammi Kapoar i Zeven Hundred Sevenl Eighl Ropes
Address:- Plat No GZ, MH-1, West Jalandhar by pags. Vill Kadian Ludhsana Punjab and Four Paisa Only) dus as an 185
141001 Co-Borrower & Guarantor)3. Shalind Kapoar Wio Shammi Kapoor Address: - B-1. May-2026

1416 Ram Negar Civil ines Ludhiana 141007 .(Co-Barrawer & Guarantarjd. K Sizgh Date of Possession - 10 Sep 2026,
Sl Roop Singh Address- B-1-1416 Ram Magar Civil ings Ludhana 141001 {Co- Loan Account B02ILA1T180830001

Borrowes; Guarantor & Mortgagor| and Custorer ID 9614676

Description of Secured Asset : PROPERTY NO1 : Al pizca and parcal of non-sgriculiural property measuring i . Plet No 80 measuning 145,66
S Y= gituated in villege Kadian Ludhians ard comprisad ofkhata no 138155 khasra No 2723 as-entered in the jamabandi for the year 2008-10
of vilage Kadizn hadast no 91 tehsil & DisttLushiana Punjab. Mortgagor: B Shammi Kapoor 3io Roop Chand

FROPERTY NO 02 : All pleca and parced of non-agricufiural propefy measuring 99 3q Yds bearing Munéicipal Mo no B-1-2T5 ok} & B-1-1416
iMeny) situated in Ram Nagar, Civil Imes tehsil & Digl Ludhiana Punjab Bounded as Under;- East Strest upto 208" West: Meighbour upéo 200"
Morth: Owners upte 430" South: Subhazh Jain upio 4407 Mortgagor: Shammi Kapoor Slo Roop Chand

PROPERTY NO 03 : All piace and parcel of non-agriculiural proparly measuring Lo, Pial No 62 measuring 320 Sq ¥ ds siluated in vilage Kadan
Ludhiana and comprised of Kata na 13471 54 khasra No 27019 a5 entesad & the jamabandi for tha year 2004-05 of willage Kadian hadbast no 51
kehzil & Dislt Ludhiana Punjat Bounded as Lindar:- East: Plot Mo 83, Wast: Plol Mo 61, Norh: Panchayal Land, South: Road 30 wide Mortgagor:
Mikiu Singh Sio Roap Chand

i, Wir, Makid Dey S0 Mr, Parshatam Address; - House Ne, &, Goklen iy, Mundi Kharar
383 Magar, Mohal, Pui|ah, 140301 Al50 at - Jed Floge, Showeoom Mo, 10, Sector- 58,
Shahl Majra, 245 Nagar, Punjab, 160055 (Boerowar and Marlgagon)2, Mes. Sushma Wi
Mir. Parshatam Addrass: - House Mo, B132, Old Sabj Mandi, Kalka: PunchiBula, Haryana,
13330250 at: - House Mo &, Golden City, Mundi Kharar, 3A% Magar, Mokali, Punjab,
140301 ("Co-Borower and Guarantor ) 3. M, Bahul Dev 370 Mr, Parshotam Address: - . B.Bnm.
House No_ 1372, Oid Sabji Mand, Kalka, Punchula, Haryana, 133302850 at: - House palectFoasasaion’s S 3ap-2he
Mo 6, Golden City, Mundi Kharar, SAS Magar, Mohak, Puriab, 140301 Loan Account #AFHOOT500620951.

Description of Secured Asset : Al tha placo and parcal of Residential property Le. 150 Floor of Houga No. 4 (Pregery. Mo, B 02301 2531/01),

Ashoka Enclave Desumanjra measurng 2- 12 Made 75 Sq Yards KhewatBhatond Mo 363041 2 Khasra NOS. 27185 [4-0), Piecas [Kite)-1, 3496
sharg i.e. 0K-2-112 MadaFalahullaspur (Hadbast Ma. 30} Tehsil Kharar, District 545, Nagar Morbgagor : Nakul Dev S0 Mr. Parsholam

Please note that under Section 13 (8} of the Acl, in case if the dues iogether with all cogls, charges and expenses incurmed by us e tendsred at
any bme bafore ihe date of publication of the nofice for peblic mection! Sale hen Sale shall nof be concluded and secured assed shallnat be sald or
Iransferrad by s, and no furthar sleg shal ba aken by us for ransharar sala of thal securad assal

Date:-12.09.2026, Place:-Ludhiana | 5AS Nagar Sdf- (Authorized Officer) YES BANK LMITED

YES / BANK

07052026 |Rs. 299763345~ (Rupess Twenty
Ning Lakhs Minety Seven Thousnad
Six Hundred Thirly Threa & Forly Five

Faise}ason DEth-May-26

2, | Borower PRO092093 Rs.26,00,120.91). {Rupess Twenty SixLakh| 07-09-2026
Ms Sharma J Collection | (Arcil-Trust-2025C-0100 SBFC | Nine Thousand One Hundred Twenty &)  fSymbolic
Through lis Proprefor Mr | FINANCE LIMITED (SBFC) | Paise Ninely One Only) as on 16-03-2026| Possession

along with Tuture intarest al tha contraciual
rate on the aforesaid amount with effect from
17-03-20:26 together with Incidental
expenses, ogl, chargeselc

Notice dated: 08/04/2026

Vivek Sharma

! Mr. Vivek Shama

{ Mrs. Rajni Sharma

I Mrs. Kaushahva Dewn

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts

Arcil office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028
Website: https://auction.arcil.co.in; CIN-U65999MH2002PLC134884

PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 (SARFAESI ACT) READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Notice is hereby given to the public in general and to the Borrower (s) / Guarantor (s) / Mortgagor (s), in particular, that the below described
immovable property/ies mortgaged/charged to the Asset Reconstruction Company (India) Limited, acting in its capacity as Trustee of various Arcil
Trusts (“ARCIL”) (pursuant to the assignment of financial asset vide registered Assignment Agreements), will be sold on “As is where is”, “As is
what is”, “Whatever there is” and “Without recourse basis” by way of online e-auction, for recovery of outstanding dues of together with further
interest, charges and costs etc., as detailed below in terms of the provisions of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security InterestAct, 2002 (*Act”) read with Rules 6, 8 and 9 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Description of Propery: All that pieca o parcel of immovable propedy |e Housa no, G078 admeasuring 80 5q Yd, having
Propery |0 No. 126CT3U208 vide Sate Dead no. 4300 dated 26.08 2016 situaled al Dagan Street, Jagadhan, Yamuna Nagar That
the above meantion immovable proparty is houndad is as under-on And Towards East By:- Telu Ram & Straat, On And Towards Wes!
By:- Raﬂaﬁhu.-.ar Das, Cln And Towards North By.- Raksha Rani, On And Towards South By:- Jain Mandis. Propery Ownad by

P T e e ] R S

3. | Bomower 2320000057 1/ [ Rs.23.98,674 85/~ (Fupees Twenty Three| 07-0%-2026
Mr. Surinder Kumas, Arcil-Trust-2025-008/ Piramat | Lakh MNimaty Eight Thousand Six Hundred| [ Symbohc
f Mrs. Kamia Finance Limited Seventy FourAns PaisaMinety Five Only)as| Possession

on 06-(2-2026 along with future inferest al
the contraciual rate on the aforesasd amount
with affect from 07-02-2026 logethar with
miidenial expenses, cost; charges ede.
Notice dated; 06/02/2026

Name of the Borrower / | LAN No. & Selling | Trust | Outstanding amount as | Possession type and| Earnest Money Deposit
Co-Borrower/s | Bank Name per SARFAESI Notice date (EMD)
Guarantor/s / dated 18-09-2023 Date of Inspection Reserve Price
Mortgager/s Type of Property and | Date & Time of E-Auction
Area

Borrower: LP0000000104772 |Arcil-Trust- Rs. 759692/- as on Physical on Rs.90000/- (Rs. Ninty

Vicky (Borrower) Vastu Housing | 2025-018 | 14-09-2023.+further 03/03/2025 Thousand only)

Cp-Borrower: Fmance. Cprporatlon Interest thereon+Legal As per request Rs.900000/- (Rs. Nine Lakh

Pinkee Bai Limited Expenses. only)

(Co Borrower), (VHFC) out of total 12 Kanal 13" Oct 26 at 4:15 PM

09 Marla

Description of Property: All That Fiece or Parce! of Immovable Property 10 Mo, 31354230195 Admeasuning 71,7 50. Yards (400.50.
Ft), As Per Jamabandi Year 2017-18, Vide Sale Deed No. 7741 Dated 27.11.2017, Situated at Waka Mauja Habibpur, Old Hamida,
Tehsil- Jagadhr, District- Yamuna Magar, Haryana. That the above menbioned immovable properly i bounded is as under-East:
House of Satpal, West Shop of Dr Roshan Lal, Morth; Shop of Dr Roshan Lal, South: House of Naresh. Property Owned by
kamla Hereinafier refamed to as ' immovable Property™

4, | Bommower 14100000872/ Rs:26,79,215.62-{Rupees Twenly SixLakh | 07-09-2026
Nr. Rajindsr Kumar Aka Arcil-Trust-2025-008! Piramal | Seventy Nine Thuusan-" Two Hundred| /Symbolic
Fajinder Kumar Chhabra Finance Limited Fifteen and Paise Sigly Two Only) as on 16-|  Possession

(0:2-2026 along with fulure interest at the
contractual rate on the aforesaid amoun
with effect from 17-02-2026 together with

intidenlabexpenses, cosl, charges elo,

Notice dated: 16/02/2026

! Mrs. Meenu Chhabra

Description of Property: All That Piece or Parcsl ol Immavable Property Admeasuring 95 Sq. Yands, Bearng Municpal 1D No
J3TC206L31T. Vide TransferDeed Mo, 13169 Dated 17.03:2015, Situated al Mauza Sasol, Prithvi Nagar- A, Farakpur, Jagadhri
Waorkshop, Yamuna Magar, Haryana, That the above mentionad immovable propery is bounded |5 a5 under-East: Property of Sunil &
Harish, West Property of Safish, Norh: Property Krishan Lal, South; Passage. Properly Owned by Rasender Kumar Herginafter
referred to as “Immovable Property”

5. | Bomrower: 2e200000808 Rs. 19,55,085.67/- (Rupees Ninstean Lakh| 09-09-2026
Nir. Ajay Kumar Arcil-Trust-2025-008 Piramal | Fifty Five Thousand Nine Hundred Eighty|  fSymbaolic
{ Mre. Naha Devi Financa Limitad Five And Paiga Sixty Seven Only).as on 07-| -Possession

02-2026 along with fulure interest &l the
coniractual rate on the- aforesaid amount
with effect from (8-02-2026 logether with
incidental expenszes, cost, charges edc.
Notice dated: 07/02/2026

e N s

Das:nptmn of Property: All That Piece or Parce! of Immovable Property/Plot Mo. 8, Admeasuring T Marla 7 Sarsai li.e. 23333 Sq
Yidsz.}outcfwhich, 7 Mare, Compaisad in Khewat Mo. 264, Khatouni Mo, 346, Khasra Mo, Z2V202{(2-1), 21008}, 23 15-.'3£EI =1}, 1652{5-
3). -7 Sarsai Comprizsed in Khewat No. 265, Khatouni Mo, 347, Khasra Mo, Z3253(2-2), As per Jamabandi Year 201 5~2EI1E.W:IE Sale
Ceed Mo, 10346, Dated 1202/2018, Hadbast Mo. 372, Situated at Musimbal Musalmaan, Tehsil - Jagadhri, Yamuna Magar, Haryana.
Thiat the above mentoned immovable proparly s bounded is as under-East: Sireat, West: Sireet, Morih: Plot Mo, T, Soutih: Piot Mo,
8 Proparty Owned by Ajay Kumar, Hereinafter rafarrad to as “immovable Property”

Description of the Secured Asset being auctioned: Plot of land, area measuring 190 sq.yds., out of total 12 Kanal 09 Marla out of khewat
No.192/156, Khatoni No.202, Mustatil No.26, Killa No.12/3/1 (1-10), 13/1 (7-19), 18/1/1 (3-0)., situated at Ushmapur, Tehsil Kosli Distt. Rewari,
Haryana East By : Street West By : Plot of Bijender North By : Property of Rajpal & Mahender South By : Part of Seller

Pending Litigations known to |Nil Encumbrances/Dues known to|Nil
ARCIL ARCIL

Last Date for submission of Bid Bid Increment amount:

Same day 2 hours before Auction As mentioned in the BID document

Demand Draft to be made in |Arcil-Trust-2025-018 Payable at Par
name of:
RTGS details Arcil-Trust-2025-018, Trust Account No: 57500001745590, HDFC Bank Limited, Branch: Kamla Mill

Extn Ctr, Mumbai, IFSC Code: HDFC0000542

Name of Contact person & |ArpitChoudhary arpit.choudhary@vastuhfc.com;
number

Terms and Conditions:

1. TheAuction Sale is being conducted through e-auction through the website https://auction.arcil.co.in and as per the Terms and Conditions of the
Bid Document, and as per the procedure set out therein.

2. TheAuthorised Officer (“AO”)/ ARCIL shall not be held responsible for internet connectivity, network problems, system crash down, power failure
etc.

3. Atany stage of the auction, the AO may accept/reject/modify/cancel the bid/offer or post-pone the Auction without assigning any reason thereof
and without any prior notice.

4. The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp duty,
registration fees, etc. that is required to be paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the applicable
law.

5. The intending bidders should make their own independent enquiries/ due diligence regarding encumbrances, title of secured asset and
claims/rights/dues affecting the secured assets, including statutory dues, etc., prior to submitting their bid. The auction advertisement does not
constitute and will not constitute any commitment or any representation of ARCIL. The Authorized Officer of ARCIL shall not be responsible in
any way for any third-party claims/rights/dues.

6. The particulars specified in the auction notice published in the newspaper have been stated to the best of the information of the undersigned;
however undersigned shall not be responsible / liable for any error, misstatement or omission.

7. The Borrower/ Guarantors/ Mortgagors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rules 8 and 9
of the Security Interest (Enforcement) Rules, about the holding of the above mentioned auction sale.

8. In the event, the auction scheduled hereinabove fails for any reason whatsoever, ARCIL has the right to sell the secured asset by any other
methods under the provisions of Rule 8(5) of the Rules and the Act.

Place: Rewari Sd/- Authorized Officer

Date: 12.09.2026 Asset Reconstruction Company (India) Ltd

6. | Bomrower. 13500008264 Rs. 4763076.19% (Rupeas Forty-Seven| 09-0%-2026
Mr. Ajay Dubl Vashishi { Arcal-Trust-2025-008 / Lakhs Sixty-Three Thousand Seventy-Six| [ Symbolic
& Mrs. Sunita Vashish Piramal Finance Limited | and Ninetéen Paise Only)as on 23-05-2026( Possassion

along with future interest at the contractual
rata on the aforesaid amount with effect fram
24-05-2026 together with incidental
expansas, cost, charges ate.

Notice dated: 01/06/2026

Description of Property: All The Piece and Parcel of the Residential House Measuring 0 Kanal 7 Marla 4 Sarsal (224 Sq. yands.)
Situated at Village SehjaadPur, Tehsil Ladwa, Distt Kurukshetra. Bearing Khewat Mo, 08, Khatoni Mo, 11. Khasra Mo, 223, 7 Mara 4
sarsai which is 67/684 Share from the total Land, 3 Kanal 16 Marla, as per Jamabandi ofthe year 2016-2017_As Per Sale Desd Bearing
Vasika Mo, 1432 of Dated 21-11-2017. Which Is Bounded as UnderEast - Rasta, West:- House of Ashok Kumar, North:- Rasta.

South- House of Ravinder. Property Cwned by Mrs. Sunita Vashisht WO Ajay Dutt Vashishi, Heremafter referred o as “immovable
Property”
7. | Borrower: 13500008458/ Rs. 32,37 384,34/- (Rupees Thirty TwoLakh| 00-09-2026
Mr. Krishan Kumar, Arci-Trust-2025-008/ Thirty Seven Thousand Three Hundred| (Symbolic
Mrs. Rekha Ranl Piramal Financa Limited Eighty Four And Paisa Thirty Four Only) as|  Possession

on 04-02-2026along with fubure interest af
the contraciual rate on the aforesaid amount
with effeci from 05-02-2026logether with
incidental expensas, cost, charges aic,

Natice dated: 06/02/2026

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts

Arcil office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028
Website: https://auction.arcil.co.in; CIN-U65999MH2002PLC134884

PUBI.IC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 (SARFAESI ACT) READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Notice is hereby given to the public in general and to the Borrower (s) / Guarantor (s) / Mortgagor (s), in particular, that the below described
immovable property/ies mortgaged/charged to the Asset Reconstruction Company (India) Limited, acting in its capacity as Trustee of various Arcil
Trusts (“ARCIL”) (pursuant to the assignment of financial asset vide registered Assignment Agreements), will be sold on “As is where is”, “As is
what is”, “Whatever there is” and “Without recourse basis” by way of online e-auction, for recovery of outstanding dues of together with further
interest, charges and costs etc., as detailed below in terms of the provisions of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security InterestAct, 2002 (‘Act’) read with Rules 6, 8 and 9 of the Security Interest (Enforcement) Rules, 2002 (‘Rules”).

Description of Property: Al That Piece or Parce! of Immovable Property Admeasuring 10 Mara {300 Sg. Yards), Comprisad in
Khewat No. 103, Khatoni No, 124, Khasra No. 213, Vide Jamabandi Year 2015-2016, Vide Sale Deed Mo. 1660, Dated: 02.01.2013,
Situated at Vilage ~ Ban [62), Tehsil - Ladwa, Destrici - Kurukshetra, Haryana. Thal the above menboned immovable property is
bounded is az under:-East: Streel. West Strest, Morth: Propery of Maresh Kumar, South: Property of Sund Kemar, Properly Owmed by
Rekha Rani, Hereinafter referred to az "Immovable Property"

8. | Bomower: 1300007 230 Rs, 1IZI,EE.3“I_E].DI- (Rupees Ten Lakhs Minety [ 09-09-2026
Mr./ Ms. Guiab Singh, Arcil-Trust-2025-0038 Two Thousand Three Hundred Nineteen ISymbalic
Nir/ Ms. Angoor Wo { Firamal Finance Limited | Only} as on 30-0%9-2023 along with fulure| Possession

intergst at the confraciual rate on the
aforesaid amount with effect from
01-10-2023 together with incidental
expenses, oosl charges elc
Notice dated; 27/10/2023

Gulak

Name of the Borrower / | LAN No. & Selling | Trust | Outstanding amount as | Possession type and| Earnest Money Deposit
Co-Borrower/s | Bank Name per SARFAESI Notice date (EMD)
Guarantor/s / dated 25-07-2024 Date of Inspection Reserve Price
Mortgager/s Type of Property and | Date & Time of E-Auction
Area
Borrower: HL0000000096214 | Arcil-Trust-| ~ Rs. 2642394/- as on Physical on Rs.240000/- (Rs. Two Lakh
Mohit Kumar (Borrower) Vastu Housing 2026-035 24-07-2024 +further 05/01/2026 Fourty only)
Co-Borrower: Finance. Cprporation Interest thereon+Legal As per request Rs.2400000/- (Rs. Twenty
Madhu bala Limited Expenses. Four Lakh only)
(Co Borrower), (VHFC) area measuring 10 13" Oct 26 at 5:45 PM
Marla

Description of the Secured Asset being auctioned: Property No. 38 area measuring 10 Marla in khasra nos. 62, 63, 64, 65, 74, 75, 78, 3043/70,
3941/66 Khata No. 1166/1317 at Guraya, Phillaur, Jalandhar Tehsil Guraya & Distt. Jalandhar, Boundries, East:-Owner, West:- Others, North:-
Ownerand South:-Rasta.

Encumbrances/Dues known to|Nil
ARCIL

Pending Litigations known to |Nil
ARCIL

Description of Property: All That Part And Parcel Of The Propaerty Beanng Mo, Plot Khasra Ne. 1791112, 40, Khasra Mo, 17911111,
30, Khasra Mo, 1792, 7-7, [smailabad. Kurukshetra, Ismailabad Kurukshetra Haryana - 136128, and bounded as follows: North: Plot Of
Jagmal South: Plot Of Usha Rani East: Street West: Plot Of Sukhdev. Property Owned by Gulab Singh Hereinafter refarred fo as
“Immovable Property"

8, | Barrower: 28600000627 Rs, 35,87 243.0/- (Rupees Thirly Fiva Lakhs |  09-09-2026
M/ Ms. Gunsel Singh, (Al Trusl-2025-008! Eighty Seven Thousand Two Hundred Forty|  /Symbalic
hrs Ms. Meanu Wa Piramal Finance Limited | Three Only) as on 30-08-2023 along with|  Possession

future interest st the confractual rate on the
aforesaid amounl wilth effest fram
01-10-2023 together with incidential
expensas, oost, charges ale

Motice dated: 27/10/2023

Gurjest

T U T L, R —_ ey e B e T

Description of Property: All That ParlAnd Parcel Of The Properly Bearing Mo. Khasra Mo 2402002, Khewal Mo /Khaton Mo, 1371180,
Bhogpur Village Reoad, P.O. &gpur Kalan, Bésspur Yamuna Magar Yamunanagar Harvana - 135007, and bounded as follows; Morth:
Street South: House Of Pradeep Kumar East: Prop. Of Other West: Street, Property Owned by Gurjeet Singh, Hereinafter refermed to as
“Immovable Property”

The borroweriguaranlon]s)imorgagonis) in particulas and the public in genéral are hereby cautioned that Arcil is in lawhul possession of
the Immovaiie Proparty mentionad above and undes Section 13{13) of the SARFAESI! Act, 2002, the borrower’ guaranions)/
meortgagor|s) or any person whatsoewver, shali after receipt of this notice not transfer by way of sale. lease or otherwise deal with/
alienate the Immovabée Property, without prior written consent of Arcil and any dealings with the Immovable Property will be subjsct 1o
tive charge of Arcil for the amount as menboned above along with Tuture interest al the contraciual rate on the aforesaid amouwnt
togetiver with incidental expenses, cost, changpes ete.

The Bormowers iguaraniors ' mortgagors” atiention is invited fo the provisions of the Sub-Section [8) of Seciion 13 of the said Act, in
respect of ime avaiable o redeem the above-mentioned Immovable Property

Place: Chandigarh/Haryana

Sdi- Authorised Officer

Date: 12.09.2026 Asset Reconstruction Company (India) Ltd.
n Asset Reconstruction Company (India) Ltd.,
rC| GIN - UBSBSIMH2002PLC 134884, Websito ; www.arcil co.in

Registered Office : Tha Ruby, 108h Flear, 28 Senapali Bapat Marg, Dader (West), Mumba - 400 028, Tel: =81 2266531300
Branch Office: SC0 130-13Z2, Apra Towes 41k Floor. Faroz Gandhi Markel, Ludhaana 141001, Tet+91161-4567603

Fiames ARL

Last Date for submission of Bid [Same day 2 hours before Auction  |Bid Increment amount: As mentioned in the BID document

Demand Draft to be made in |Arcil-Trust-2026-035 Payable at Par
name of:
RTGS details Arcil-Trust-2026-035, Trust Account No: 57500001986832, HDFC Bank Limited, Branch: Kamla Mill

Extn Ctr, Mumbai, IFSC Code: HDFC0000542

Name of Contact person & |ArpitChoudhary arpit.choudhary@vastuhfc.com;
number

Terms and Conditions:

1. TheAuction Sale is being conducted through e-auction through the website https://auction.arcil.co.in and as per the Terms and Conditions of the
Bid Document, and as per the procedure set out therein.

2. TheAuthorised Officer (“AQ”)/ARCIL shall not be held responsible for internet connectivity, network problems, system crash down, power failure
etc.

3. Atany stage of the auction, the AO may accept/reject/modify/cancel the bid/offer or post-pone the Auction without assigning any reason thereof
and without any prior notice.

4. The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp duty,
registration fees, etc. that is required to be paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the applicable
law.

5. The intending bidders should make their own independent enquiries/ due diligence regarding encumbrances, title of secured asset and
claims/rights/dues affecting the secured assets, including statutory dues, etc., prior to submitting their bid. The auction advertisement does not
constitute and will not constitute any commitment or any representation of ARCIL. The Authorized Officer of ARCIL shall not be responsible in
any way for any third-party claims/rights/dues.

6. The particulars specified in the auction notice published in the newspaper have been stated to the best of the information of the undersigned;
however undersigned shall not be responsible / liable for any error, misstatement or omission.

7. The Borrower/ Guarantors/ Mortgagors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rules 8 and 9
of the Security Interest (Enforcement) Rules, about the holding of the above mentioned auction sale.

8. Inthe event, the auction scheduled hereinabove fails for any reason whatsoever, ARCIL has the right to sell the secured asset by any other
methods under the provisions of Rule 8(5) of the Rules and the Act.

FORM B

PUBLIC ANNOUNCEMENT

(Fegulabon 12 of the Insoivancy and Bankruptcy Board of India
(Liguidalian Pracess) Requiations. 2014)

FOR THE ATTENTION OF THE CREDITORS OF
RAM HARI CARS PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Name of corporate debtor

RAM HAR! CARS PRIVATE LIMITED

2. |Date of incorpacation of corporate dablor

10,01.2013

Incorporated ¢ registered

3. | Auliority under which corporaie debior is

ROG —= Himachal Pradesh

4. |Corporate ldentity No. / Limited Liability
[dantification Mo, of corporate dabtor

U501 00HP201 3FTCO0D317

5. |Address of the registarad office and

principal office (if any) of corporate debior

Village Rani Ki Bain RO, Gutkar,
Mandi, Himachal Pradesh- 175021

6. |Date of closure of insolvency resalution

28,08 2026

i DI‘I:n.’:EEE. 5
7. |Liquigation commencement date of 28,08, 2026 (Order recenvad on
corporaie debior 05.08.2026)

B. [Mame and registration numbar of the
insolvency professional acting-as
liquitkator

M=, Alka Gerdhar
{IBBYIPA-001,1P-P-02820/2024-
2025/14506)

9. {Address and e-mail of the Bouidator, as
registarad with the Board

41424 Japdish Colony, Rohtak,
Haryana-124001
Email: alkagirdhar24@omaill.com

10.|Address and e-mall to ba usad for
corraspondance with liquidator.

1089, Surya Kiran Buitding,
15, Kasturba Gandhi Marg,
Mew Delhi- 110001

Email: ipramhariG@gmail.com

11.|Last date of subsssion of claims

23,00 2026

Modice is hereby given thal the Mational Company Law Tribunal, Chandigarh Bench has
ardared the commancement of a Liquidation Process of M's RAK HARI CARS PRIVATE

LIMITED an 28.08.2026.

The creditors of M/s AaM HARL CARS PRIVATE LIMITED are heraby called upon to submit
their claims with proof onor before 23.09.2026 to the Liquidator al the addrass mentioned

agamst antry Mo, 10

Thefinancial creditors shalf submi their claims with praof by electronic means only, All other
creditors may submit the claims with proof in persan, by post of by elactronic means
Submissionof false or misléading proofs of claim shall attract penaiies.

[In case a stakeholder does not submit its claims during the liguidation process, the claims
submitied by such a stakeholder during the corporale insehventy rassiulion process undear
the Insalvency and Bankruptcy Baard of India (Inseivency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed 1o be submitted under section 38 liguidation

process.|

Sd/-
Alka Girdhar

Liguidator — Ram Hari Cars Private Limited

Date: 12.09.2026

|BBIIPA-001/1P-P-02920,/2024-2025/14506

Place: Chandigarh AFA Valid til 30.06.2027
"IMPORTANT"
- = LB T F
PUBLIC NOTICE

NOTICE is hereby given that BLIVINU
SERVICES LLP, a Limited Liability Partnership
registered under the Limited Liability Partnership
Act, 2008, having its current Registered Office at
652-E, 2ND FLOOR, FRONT SIDE, GALI
NO 7, GOVINDPURI, KALKAJI, NEW
DELHI-110019, proposes to file an application
under Rule 17 of the Limited Liability Partnership
Rules, 2008, with the Registrar of Companies,
Delhi, secking approval for shifting its Registered
Office from the National Capital Territory of
Delhi to the State of Tamil Nadu at Plot No-7,
Brindavan Nagar, Palavansathu, Bagayam,
Vellore, Tamil Nadu-632002.
Notice is hereby given that any person whose
interest is likely to be affected by the proposed
change of registered office may deliver or cause to
be delivered or send by registered post, a notice of
their opposition/objection supported by an
affidavit stating the nature of their interest and
grounds of opposition to:
1. The Registrar of Companies, Delhi, 4" Floor,
IFCI Tower, 61, Nehru Place, New Delhi-110019.
2. BLIVINU SERVICES LLP, at its current
registered office address: 652-E, 2*> FLOOR,
FRONT SIDE, GALI NO 7, GOVINDPURI,
KALKAJI, NEW DELI -110019, or via email
at services@blivinu.com
within 21 (Twenty-One) days from the date of
publication of this notice.
For and on behalf of
BLIVINU SERVICES LLP
Kumaresan Lakshmanan
Designated Partner
DPIN: 09035245

Date: 08/09/2026
Place: New Delhi.

Whilst care is taken prior to
acceptance of advertising
Copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredasaresultof
transactions with companies,
associations or individuals
advertising inits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

Place: Jalandhar Sd/- Authorized Officer

Date: 12.09.2026 Asset Reconstruction Company (India) Ltd.

epaper.ﬂnancialexpress,mn.. &
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THIS IS5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS
DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC
ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

MS

SOoOLUTIO .M ] o
Marco Secure Solutions Limited

“Cusfomer Satisfaction is Faramount for us”

MARCO SECURE SOLUTIONS LIMITED

Corporate ldentity Number: U71100PN2019PLC184570

Cur Company was originally incorporated as ‘Marco Secura Solutions Private Limited” a private limited company under the provisions of
Compames Act, 2013, pursuant to a certificate of incorporation dated June 4, 2019, issued by the Registrar of Companies, Central Registration
Centre; Thereafter, name of our Company was changed from 'Marco Secure Solutions Private Limited' to 'Marco Secure Solutions Limited’,
consequent to conversion of our Company from private (o public company, pursuant to a special resolution passed by the shareholders in extra
ordinary general meeting of our Company held on September 15, 2025 and a fresh certificate of incorporation consequent to conversion of the
company was issued by tha Registrar of Companies, Central Processing Centre on October 7, 2025. For details of the change in registered office
of our Company, see "Histary and Cerfain Comporafe Matlers” on page 222 of the Draft Red Harring Prospectus.

Registered Office: Fullora, Floor Mo, 2 & 3, Survey No. 28/2, CTS No. 458 B/15, Tejas Cooperative Housing Society,
Faud Road, Kothrud, Pune- 411038, Maharashira, India;
Contact Person: Bhushan Kulkarni, Company Secretary and Compliance Officer,
Tel MNo: +531 20 6781 4365 « Website: woww.marcosolufions.co.in = E-mail: ipfod@marcesclutions.co.in

DETAILS OF THE ISSUE

INITIAL PUBLIC OFFER OF UPTO 33,74,000 EQUITY SHARES OF FACE VALUE OF 7 10/- EACH (“EQUITY SHARES") OF OUR COMPANY
AT AN ISSUE PRICE OF T [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF 7 [«] PER EQUITY SHARE) FOR CASH,
AGGREGATING UP TO  [] LAKHS (“PUBLIC ISSUE") OUT OF WHICH [+] EQUITY SHARES OF FACE VALUE OF ? 10/- EACH, AT AN
ISSUE PRICE OF 7[+] PER EQUITY SHARE FOR CASH, AGGREGATING 7 [«] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
THE MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION"). THE PUBLIC ISSUE LESS MARKET MAKER
RESERVATION PORTION LE. ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ? 10/- EACH, AT AN ISSUE PRICE OF ? [s] PER EQUITY
SHARE FOR CASH, AGGREGATING UP TO 7 [+] LAKHS IS HEREINAFTER REFERRED TO AS THE “NET ISSUE”. THE PUBLIC ISSUE
AND NET ISSUE WILL CONSTITUTE [#] % AND [+] % RESPECTIVELY OF THE POST ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR
COMPANY,

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLM AND WILL
BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [#] (A
WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER), AND [«] EDITION OF [] (A WIDELY CIRCULATED MARATHI REGIONAL
DAILY NEWSPAPER, MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR REGISTERED OFFICE IS
LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BIDMISSUE OPENING DATE AND SHALL BE MADE AVAILABLE TO THE
SME PLATFORM OF BSE LIMITED (“BSE SME”) FOR THE PURPOSES OF UPLOADING ON ITS WEBSITE IN ACCORDANCE WITH
SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS
AMENDED (THE “SEEI] ICDR REGULATIONS").

THE FACE VALUE OF THE EQUITY SHARE 15 T10/- EACH AND THE FLOOR PRICE AND CAP PRICE ARE [#] TIMES AND [e] TIMES OF
THE FACE VALUE OF THE EQUITY SHARES RESPECTIVELY.

In case of any revision in the Price Band, the Bidflssue Percd shall be extended for at least 3 (three) additional Waorking Davs after such revision
of the Price Band, subject to the total BidAssue Period not exceeding 10 (ten) Working Days. In cases of force majeure, banking strike or similar
circumstances, our Company may, for reasons o be recordad in writing extend the Bid/ssue Pariod for a minimum of 1 (one) Waorking Day, subject
to the Bid/lssue Period not exceeding 10 (ten) Working Days. Any revision in the Price Band, and the revised Bid/lssue Penod, if applicable, shall
be widely disseminated by notification to the Stock Exchanges by ssuing a press release and also by indicating the change on the website of the
BRLM and at the terminals of the Members of the Syndicate and by intimation to Designated Intermediaries and Sponsor Bank as applicable.

The |ssue is being made through the Book Building Procass, in terms of Rule 18(2)(b){i) of the Securities Contracts (Regulation) Rules, 18957,
as amended ("SCRRT) read with Regulation 229(2) of the SEB| ICDRE Fegulalions and in compliance with Regulation 253 of the SEBI ICDR
Regulations, as amended, wherein not more than 50% of tha Met lssue shall be allocated on a proporbonate basis to Qualified Institutional
Buyers ("QIBs", the "QIB Portion”), provided that our Company may, in consultation with the Book Running Lead Manager, allocate up fo 60%
of the QIB Portion to Anchor investars on a discretionary basis in accardance with the SEBI ICDR Regulations {"Anchor Investor Porion”™).
40% of the Anchor Invastor Portion shall be reserved for (i) 33.33% for domestic Mulual Funds; and (i) 6.67% for Life Insurance Companies
and Pension Funds and subject o valid Bids being received from the domestic Mutual Funds and Life Insurance Companies and Pension
Funds, as applicable, at or above the price at which allocation will ba made to Anchor Investors in accordance with the SEBI ICDR Regulations
and any under-subscription under {ii) above, may be allocated to domestic Mutual Funds. In the event of under-subscription, or non-allocation
in the Anchor Investor Portion, the balance Equity Shares ghall be added to the Net QIB Portion. Further, 5% of the Net QIB Portion shall be
available for allocation on a proportionate basis only to Mutual Funds, and the remainder of tha Nat QIB Portion shall be available for allocation
on a proporiionate basis to all Qigs, including Mutual Funds, subject to valid Bids being received at or above the [ssue Price. However, if
the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the
Mutual Fund Portion will be added to the remaining Net QIB Porion for proportionate allocation to QIBs. Further, not less than 15% of the
Net Issue shall be available for allocation on a proportionate basis to Mon-Institutional Bidders wherein (a) one third of the portion available 1o
Mon-Institutional Investors shall be reserved for Applicants with Application size of more than two lots and up to such lots equivalent to not
more than $10 lakhs; {b) two third of the portion available to Non-Institutional Investors shall be reserved for Applicants with Application size
of more than 10 lakhs; and (¢} any unsubscribed porfion in either of the sub-categories specified in clauses [(a) or (b), may be allocated 1o
Applicants In the other sub-calegory of Nen-Institutional Inveslors; and not less than 35% of the Net Issue shall be available for allocation
io Imdmvidual Bidders in accordance with the SEBI| ICDRE Regulations, subject to valid Bids being received at or above the Issue Price. All
potential Bidders (except Anchor Invastors) are required to mandatorily utilize the Application Supported by Blocked Amount ("ASBA") procass
providing details of their respective ASBA accounts, and UPI 1D in case of Individual Bidders using the UPI Mechanism, if applicable, in which
the comesponding Bid Amounts will be blocked by the SC5Bs or by the Sponsor Bank under the UP| Mechanizsm, as the case may be, to the
extant of respective Bid Amounts, Anchor Investors are not permittad to participate in the |ssue through the ASBA process. For detalls, see
“Issue Frocedure” beginning on page 380,

I Sca fnE coo'd [ Wi Dnall
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Thizs public announcement is made in compliance with Regulation 247 of the SEBI ICDE Regulations, along with Notification no.; F. No. SEBI/
LADNRO/GN/2025/233 dated March 3, 2025 and Securities and Exchange Board of India {lssue of Capital and Disclosure Regulreaments)
{Amendment) Regulations, 2025, fo inform the public that our Company is proposing, subject to applicable statutory and reguiatory
raquireaments, receipt of requisite approvals, market conditions and other considerations, to undartake initial public offering of its Equity Shares
pursuant to the Issue and had filed the DRHP dated September 10, 2026 with SME Platform of BSE Limited (“BSE").

In relation to the above, the DRHP filed with SME Platform of BSE Limited ("BSE") shall be made available to the public for comments, if any,
for a period of at least 21 days from the date of such filing by hosting it on the respective websites of the Stock Exchange i.e., BSE Limited at
www, bsesme com, websile of the Company at www.marcosolutions co.in and the website of the Book Running Lead Manager to the Issue e,
Cumulative Capital Private Limited at www . cumulativecapital.group ("BRELM™). Our Company hereby invites the members of the public to give
comments on the DEHP filed with SME Plafform of BSE Limited with respect o disclosures: made in the DEHP. The members of the public
are requested to send a copy of their comments to SME Platform of BSE Limited andfor to the Company Secretary and Compliance Officer of
our Company andfor the BELM and/or Eegistrar to the Issue at their respective addresses mentioned herein below in relation to the lssue on
or before 5:00 p.m. on the 21* day from the aforesaid date of filing the DRHP with SME Platform of BSE Limited.

Investmeanlts in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Issue uniess they
can afford to take the risk of losing their enfire investment. Investors are advised to read the risk factors carefully before taking an investment
decision in the Issue. For taking an investiment decision, investors must rely on their own examination of cur Company and the Issue including
the risks involved. The Equity Shares issued in the lssue have not been recommended or approved by the Securities and Exchange Board of
India ("SEBI"), nor does SEBI guarantea the accuracy or adequacy of the Draft Red Herring Prospectus. Specific attention of the investors is
invited of the section titked “Risk Factors” beginning on page 23. Any decision 1o invest in the Equity Shares described in the DRHP may only
be made after the Fed Heming Prospectus {"RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there
may be material changes in the RHP from the DRHP. The Equity Shares, when offered, through the RHP, are proposed 1o be listed on the
SME Platform of BSE Limited.

For details of the main objects of our Company as contained in its Memorandum of As=zociation, see "History and Certain Corporale Malflers”
on page 222 of the Draft Red Herring Prospectus. The liability of the members of our Company is limited. For details of the share capital,
capital structure. of cur Company, the names of the signatories to the Memorandum of Association and the number of shares of our Company
subscribed by them of our Company, please see "Capilal Slruciure” beginning on page 94 of the Draft Red Heming Prospecius.

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE COMPANY
Comuiat S
(C:umuiuiwe (¢) MUFG I
Eﬂpﬁﬂl Marco Secure Solutions Limited
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MUFG Intime India Private Limited
(Farmety Link Intime India Private Limited)

=107, Embassy 247, L. B. 5. Marg. Vikhroli
WWest), Mumbai 400083, Maharashtra, Indis.

Telephone: +91 810 811 45849
Email:
MACOSeCUle. SMEipoEin,mpms. mufg.com

Website: www.in.mpms. mufg.com
Investor Grievance E-mail:

MEArcosecUre Smelpo@in, mpms. mufg . com
Contact Person: Ms. Shanti Gopalkrishnan

SEBI Registration Number: INROOOOD4058

Marco Secure Solutions Limited

Fullora, Floor No. 2-4& 3, Survey No, 2812,
CTS Mo. 458 BM5, Tejas Cooperalive
Housing Sociaty, Paud Road, Kothmud,
Pune- 411038, Maharashira, India,

Telephone: +81 20 6781 4365

E-mail: inf ar lutions. co.n

Cumulative Capital Private Limited

B 309-311, 215 Atrium, Nr. Courtyard Marriott
Hotel, Andheri Kurla Road, Andhen East,
Chakala MIDC, Mumbail, Maharashtra,

India, 400053

Telephone: +81 981 966 2664 / +81 70398 51133
E-mail: contactf@cumulafivecapital.group

Website: www.cumulativecapital.group
Investor Grievance E-mail:

investor@cumulativecapital group

Contact Person:

Website: www marcosolutions.co.in

Contact Person: Bhushan Kulkarni,
Company Secretary and Compliance
CHficer

CIN: U71100PN2019PLC1 84570

swapnilsagar Vithalani / Foram Kirli Kapoor
SEBI Registration Number: INMODOO 131259
All capitalized terms usad hergin and not specifically defined shall have the same meaning as ascrbed to them in the DRHP dated September 10, 2026,

Marco Secure Solutions Limited
on behalf of the Board of Direclors

Sdl-
Bhushan Kulkarni
Company Secretary & Compliance Officer

Place: Pung
Date: September 11, 2026

Marco Secure Solutions Limited is proposing, subject to applicable statutory and regulatory requiraments, receipl of requisite approvals, market
conditions and other considerations, o underakea an Initial Public Offer af its Equity Shares and has filed the DRHP dated Seplember 10, 2026
with the Stock Exchange. The DRHFP shall be available on the websie of the Stock Exchange i.e., BSE Limited ‘at www bsesme.com, website
of the Company at www.marcosolutions.co.in and the weabsite of the Book Running Lead Manager to the Issue i.e.; Cumulative Capital Private
Limited at www cumulativecapital.group. Potential investors should note that investment in equity shares involves a high degree of risk and for
details relating to such nsks, pleasze see the seclion entitled " Risk Faclors™ on page 23 of the Draft Red Heming Prospectus. Potential investors
should not rely on tha DRHP filed with the Stock Exchanges for making any invastment dacision, and should instaad rely on the RHP, far making
investment decision.

Tha Equity Shares have not been and will not be registered under the U.5. Securties Act of 1833 (the "U. 5. Securities Aci’) or any siate
gecurities [aw in United States, and unless so reqgistered, and may nol be offered or sold within the Unitad: States, excepl pursuant 1o an
exemption from, or in a transaction not subect to the registration requirements of the U. 5. Secunties Act and applicablie U.S. state secunties
laws. Thiz announcemeant has been prepared for publication in India and may not be released in the United Stales.

This announcemeant does not constitute an offer of securities for sala in any jurisdiction, including the United States, and any securiies described
in this announcement may not be offered or sold in the United States absent registration under the U.5. Securities Act of 1933, as amended, or
an exemption from regisiration. Any public offering of securities to be made in the United States will be mada by means of a prospectus that may
be oblained fram the Company and that will contain detailed information about the Company and management, as well as financial statements.
There will be no public offering of the Equity Shares in the United Siates,

epaper.jansatta.com

Chandigarh




CORRIGENDUM TO PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE STAKEHOLDERS OF RAM HARI CARS PRIVATE LIMITED (UNDER LIQUIDATION)

Reference is drawn to the Public Announcement in Form B published on 12t September 2026 in
Financial Express and Jansatta pursuant to the order passed by the Hon'ble National Company Law
Tribunal, Chandigarh Bench, directing commencement of liquidation of Ram Hari Cars Private
Limited under Section 33 of the Insolvency and Bankruptcy Code, 2016.

In the said Public Announcement dated 12.09.2026, under Item No. 10 — Address and e-mail to
be used for correspondence with liquidator was mentioned as ipramhari@gmail.com.

The correct email address to be used for correspondence with the Liquidator and for submission
of claims shall be read as lig.ramharicars@gmail.com

Accordingly, all creditors/stakeholders who have not submitted their claims are requested to submit
their claims, if any, on or before 23.09.2026 at the following email address:

Email: lig.ramharicars@gmail.com

All other contents of the Public Announcement published on 12th September, 2026 shall remain
unchanged.

Date: 16.09.2026 Sd/-
Place: Chandigarh Alka Girdhar
Liquidator — Ram Hari Cars Private Limited

IBBI Reg. No.: IBBI/IPA-001/1P-P-02920/2024-

2025/14506

AFA Valid till: 30.07.2027

Correspondence Address: 109, Surya Kiran

Building, 19, Kasturba Gandhi Marg, New Delhi —

110001

Email: lig.ramharicars@gmail.com
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FINANCIAL EXPRESS

PUNJAB & SIND BANK Internation:r{é\:n(i(?lig Division, P as VASTU HOUSING FINANCE CORPORATION LTD _ REEEF:;?;g ;;:E;PE;?_I:;U"T;MTEE‘E:EEi?;EDgI:;:tem

(A GOVT. OF INDIA UNDERTAKING ) LUDHIANA VHST l Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road, YES / BANK | Bk L BN s G Gﬁ?gﬂﬁ;ﬁ: o
L G20 |
[Rule (8-1)] SYMBOLIC POSSESSION NOTICE (For Inmovable Property) oyt e Sewri (West), Mumbai 400015. Maharashtra. Website: www.yeshank in CIN: LES1B0MH2003FLE 143248
Whereas, The undersigned being the authorised officer of the Punjab & Sind Bank under the CIN No.: U65922MH2005PLC272501 [Rule = B{1)] POSSESSION NOTICE
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 POSSESSION NOTICE Whereas ThIL- u;r:lj:rﬂs':;;nﬁ ::';1-;' Fr-l;ugzj::rg:: gﬁfuanrm ;ﬁ%ﬂfﬂiﬂiﬁm nder the
of 2002) and in exercise of powers conferred under section 13 (12) read with rule 3 of the Security interest kil ' o b alloeiReieitote
) be : (12) - : y : Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and| | 2&curtization & Reconsiruction of Financial Assets and Enforcement of Secunty Interest Act
(Enforcement) Rules, 2002 issued a demand notice(s) on the dates mentioned against account calling : 79 , , . : 2002 (54 of 2002} and rcisg of th 15 canfiermed under section 13017 resd with Rule 3
; : . Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under Lo 0f cULIE}anc In exercise of e pOWers Conlermed Under section 13(12} read wih Sule
upon the respective Borrower(s) and Guarantor(s) to repay the amount as mentioned against account : : : : - : al the Securily nterast (Enforcement) Rules 2002, issued a demand nobice dated 24th-Oct-2025
b . i . . section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers , A= : gy :
within 60 days from the date of notice / date of receipt of the said notice. _ . mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice.| |32 upea (1) Jagmeet Singh Grewal (Borrower & Mortgagor)io Jasvir Singh Having
The borrower, mortgagor and guarantors having failed to repay the amount, notice hereby given to the The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise g!d"r“f »: Gﬂ"‘"‘i‘gﬂg‘é iT"‘-‘ iﬂ'ﬁj"s de“afﬁ'l"' E’;‘f‘ I"‘E{'rr ?Tﬂl Daa‘.lagranr- tanil &
Borrower’s and the public in general that the undersigned has taken possession of the Security of powers conferred on me under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below. 1'&% ﬂﬁ:t 4 HEE,?I'.I I_T Ef’ﬂ;ﬁu 1.;',?5'5 \ J.IE;;? : JEDDE"';'::LE ' Sg&ﬂ"‘fgﬂ;
described herein below in exercise of powers conferred on him under sub section (4) of section 13 of the The borrower and guarantor in particular and the publicin general is hereby cautioned not to deal with the property and any dealings with| |, 2 sicsred L,;,gr.iﬂr'& 1'.1;35?3_ (2) Balbir Kaur qcmF;rm;mr] Wig J-aa?rlir Singh Ha;firr-g
said Act read with rule 8 of the Security Interest Enforcement Rules, 2002 of the said rules the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch foranamount metioned as belowand| | 5 4iress at: | Jatarpura, Near Kamal Dairy, Jagraon Tehsd & District Ludhiana-142033. to repay
The borrower, mortgagor and guarantors in particular and the public in general are hereby cautioned interest thereon, costs etc. Rs. 12,99,380.67/- (Rupeas Twelve Lakh Ninety-Nine Thousand Three Hundred Eighty and
not to deal with the Property and any dealing with the property(ies) will be subject to the charge of the SN Name of Borrower, Date & Amount of Description of Property Date & Type of Sixty-Seven Paisa Only) a5 o 09.10.2025 fogsther with further interest and oiher charges
Punjab & Sind Bank, for the amounts, other charges, costs and interest thereon against calling account. Co-Borrower and LAN No. | Demand Notice Possession ;.anerem wilf E‘E’WT ”'f']g"'i"“?-"l'" '1;"'1“ B0 dﬁf'filflmT}hﬂ ey f'f'*'ﬁ'”t."f]lhemfd ’."3'““? m";
The borrower, mortgagor and guarantors attention is invited to provisions of sub section (8) of 1 Mr/Mrs. Rajesh Kumar 22-May-26 | All that part and parcel of the Immovable property Physical RS st bl i e mﬁ;‘fﬂ;al;giﬁﬁg‘ig‘:{gﬁagemig,fﬁf’ﬁg”“@ oitho
section 13 of the Act, in respect of time available to redeem the secured assets. Kaushik (Borrower), Rs.2065072/- as on|situated at, Property i.e. Property as per Sale Deed| Possession Taken repanties describet harsin Balow in Bxercite of gowers confarred on him under Satton 1364 of
Mr/Mrs. MR Yogesh Sharma 13-May-26 No.1152 dated 12.06.2000, land measuring 0 kanal|  on 14/09/2026 It:Il'E T i cah P e LT s P dee ot Iﬁg“&anﬁ. claan 13(4)
Name of Borrower(s) Description of the e of Demai) | Do Amount (Co Borrower) 07 Marlas i..14/32ih share of land measuring 01 The Bormgwar and Guarantors 8nd the public in general s herebir ciutioned fio 1 deal with the
. Notice Possession . AT kanal 12 Marlas bearing Khasra No.98//10(1-12) : ok P I ' gl
and Guarantor(s) Immovable Properties : Outstanding Mr/Mrs. MRS Nirmla Devi : P ) : said property and any dealings with the said properties will be subject to the charge of YES BANK
P T situated at Bhiwani,Haryana-127021 Boundaries as e :
ossession lype (Co Borrower) . _ _ Limited for balance outstanding amount of Rs. 12,99,380.67/- (Rupees Twelve Lakh Ninety-
follows:North — Plot Of Surender South — Plot Of : ; : .
Borrowers 1. Smt.|All that part and parcel of the| 30.06.2026 |15.09.2026 Rs. 30,23,467.57 LP0000000105411 Santlal East - House Of Suresh West - Street e
Ramanpreet Kaur wife offproperty consisting of Property] Symbolic Possession |(Rs Thirty Lakh| |remerevsyes Authorised offcer [l Rutmebtet e ikies e bbb ndiiidisphd it
. _ . . . 10.09. A= L or I Wik J E
Sh.Amandeep_ SinghiNo 5256/6-H, measuring 140 sq.[Twenty three thousand four hundred sixty|  |FONSR YN Vastu Housing Finance Corporation Ltd DESCRIPTION OF THE IMMOVABLE PROPERTY
(Borrower), H. No. 5256/6-H,|yards, comprised in khasra|seven and paisa fifty seven only) inclusive of’ =
Wakia Village Gill No 2, Street|no.680/1, khewat/khatauni no.|interest and charged upto 30-06-2026 and Description of FI"E E‘ﬂﬂﬂ“ﬂ Property | Bounded as Under |Mortgagor
No.20, Near Harkrishan|2622/3352, as per jamabandi for|interest thereon. I:-J:" that r-*E:l':HmE"TJ PE"'EZl ol the rl:ﬂﬂﬂ'-'ﬁg'; Prmﬂh EEElt :"}L" fEELD Tample. J&E';reel
Public School, Daba Road, the year 2010-11, situated at Village Gill No.2, Abadi Gall No 20, Shimlapuri, Near e by i o il el e
New Shimlapuri, Ludhiana-{harkrishan Public School, Hadbast No.263, Tehsil & Distt. Ludhiana, as per sale Mo, 227/230 Mushtl Mo, 28 Fort No. 16/143-16) Jamabandi|feet4d inches, darshan| Singh'
1410032. 2. Sh.Amandeep|deed bearing wasika n0.2018-19/103/1/7129 dated 27/02/2019, standing in the Year 2016-2017, Vilage bodalwala, tehsil jagraoe, district [singh, South: 40 feetd,
Singh son of Sh.Jasvir Singh|name of Smt. Ramanpreet Kaur wife of Sh. Amandeep Singh. ludhizna ewned by Jagrmeet Singh Sto Jagvir Singh”. Inches raad
(Co-borrower), H. No. Date : 16,09.2026 Place - Jagraon {Authorized Officer| Yes Bank Limited

5256/6-H, Wakia Village Gill No 2, Street No.20, Near Harkrishan Public School, Daba Road, New Shimlapuri,
Ludhiana-141003

DATE: 15-09-2026 PLACE : LUDHIANA AUTHORISED OFFICER
CORRIGENDUM TO PUBLIC ANNOUNCEMENT OFFICE OF THE RECOVERY OFFICER -I/ll
ASIRVAD MICRO FINANCE LTD Ern e T oo s
RAM HARI CARS PRIVATE LIMITED (UNDER LIGUIDATION) 2nd Floor, SCO 33-34-35, Sector 17-A, Chandigarh
CIN U65923TN2007PLC064550 Reference |s drawn 1o the Public Announcement in Form B published on 12th DEMAND NOTICE
9th and 10th Floor, No 9, Club House Road, Anna Salai, Eep?Emher 2026 in Financkal Express and Jansa!ua prersuant lq thE'_I:lrn:I'-Er passed by the N%Rﬁﬁéjﬁgr%%i%c{r!ggg ﬁﬁg%ié’; SE%EESﬂXES'gH%BBEE;%&
Chennai 600 002. Tamil Nadu. Hon'ble Mational Company Law Tribunal, Chandigarh Bench, directing commencement THE INCOME TAX ACT, 1961
Tel:044-42124493 -;fliguidatiuré ulij H;rg:—?ri Cars Private Limifed under Section 33 of the Insofvency and | | RC/255/2025 11.09.2026
ankruptcy Coda, 2016,
GOLD AUCTION NOTICE i the sid Public Announcment date 12.09.2026, undor e o, 10- Adarsssang| | - PUNJAB & SIND BANK V/S MANJOT SINGH
: : — , _ , _ g-mail o be used for corespondence with liquidator was mentioned as| | (CD 1) Manjot Singh Sio Tejinder Singh R/o House No. 39, Gali No. 1,
The borrowers, in specific and the public, in general, are hereby notified that public auction of the gold ornaments pledged in the ipramhari@gmail.com. New Mohindra Colony, Near Pawan Nagar, Batala Road, Amritsar,
below accounts is proposed to be conducted at the following branches on 16/10/2026 from 10.00 am onwards. The auction is of the The correct email address to be used for correspondence with the Liquidatar and for Punjab. .. . .
Id ornaments of defaulted customers who have failed to make payment of their loan amount despite being notified by registered submission of claims shall be read as lig.ramharicars@gmail com (CD 2) Gurcharan Kaur W/o Tejinder Singh, R/o House No. 39, Gali No.
gold ornaments of detaultea customers 0 have failed to make payment of their iloan amou espite being notined Dy registere ¥ b i 1, New Mohindra Colony, Near Pawan Nagar, Batala Road Amritsar,

Accordimpgly, aRl creditors/stakeholders who hava not submitted  their claims: ame Puniab - 160062
requestadto subit thelr claims, fany, o orbefore 23.00.2026 at the folowing email | | oi' vty o <10 Ram Parkash Rio House No. 2049, Niwi Gali
address: Gurbax Nagar Amritsar Punjab -160062.

letters. Unauctioned items shall be auctioned on any other days without any further notice. Change in venue or date if any) will be
displayed at the auction centre and on the company website. The details given below are in the order of Branch Name, Loan Number.

List of Pledges:- Email: lig.ramharicarsi@gmail.com : :
J All other contents of the Public Announcement published on 12th September, 2026 shall :IO:SO.A: C/(:.::Ii:]vet“ Jama?: raF\[l , Guru Bzzartr: ficate di ‘
PUNJAB, AMRITSAR, CHABHAL GL, 0329510700001199, 1221, 1226, 1231, 1234, 1456, 1463, 1464, 1469, 0329510730004264, 4265, remain unchangead. ISIStonolity that as perthe Recovery Lerlilicale ISsued in pursuance o
Sd/- orders passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL
MEHTA CHOWK GL, 0329440700001289, 1513, 0329440730001800, BHATINDA, TALWANDI SABO GL, 0329340700002945, 3520, 3535, Alka Girdiar CHANDIGARH (DRT 1) in OA/397/2021 an amount of Rs.30,25,918.36/-
Liguidator — Ram Harl Cars Private Limited (Rs. Thirty Lakhs Twenty Five Thousand Nine Hundred Eighteen and

AEA Valid till: 30.07.2027 Compound Interest Monthly w.e.f. 07/12/2020 till realization and costs of

FEROZEPUR, ARNIWALA SHEIKH SUBHAN GL, 0340870700001472, 1473, 1490, 0340870730001131, FAZILKA GL, 0329380700001931, Correspondence Address: 109, Surya Kiran Building, Rs.33005/- (Rs.Thirty Three Thousand Five only) has been due

2383, 0329380730000765, 1705, MANSA, BHIKHI GL, 0329490700002547, JHUNIR GL, 0341630700001565, 2002, 2010, 2014, 2020, Date: 16.09.2026 19, Kasturba Gandhi Marg, New Delhi - 110001 against you (Jointly apd Severally/ Fully/ Limited). o
Place: Chandigarh Email: lig.ramharicarsigmail.com 2. You are hereby directed to pay the above sum within 15 days of the
2026,0341630730004128,4552,4557, MANSA GL, 0329350700002041, 2380, 2384, 2401, 2403, 2405, 2416, 0329350730000747, 0758, receipts of the notice, failing which the recovery shall be made in
accordance with the Recovery of Debts Due to Banks and Financial
0759, MOGA, BAGHA PURANA GL, 0330100700001279, 1280, 1282, 1503, MUKTSAR, DODA GL, 0342290700000784, 0833, 1156, 1162, "IMPORTANT" Institutions Act, 1993 and Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of

0342290730000745, 0758, 1650, 1658, MALOUT-GL, 0329080700001973, 2330, 2332, 2352, 2353, 2354, 2357, 0329080730001364, yours assets on or before the next date of hearing.

Whilst care is taken prior to acceptance of advertising

MUKTSAR GL, 0329370700001807, 1810, 2103, 2106, 0329370730000603, 1181, 1183, 1189, PATIALA, DEVIGARH GL, copy, it is not possible to verify its contents. The Indian 411-211(2;12 oazr: rfgeggA?vzdfridﬁf appeardpefore the undersigned on
. . . a . .TOrtu erprocee |ngs.
0329810700001957, 2302, 2310, 0329810730003062, 3575, RUPNAGAR, CHUNNI KALAN GL, 0342270700000977, 0991, 1015, 1309, Express (P) Limited cannot be held responsible for such | | 5. in addition to the sum aforesaid, you will also be liable to pay:

contents, nor for any loss or damage incurred as a (a) Such interests as is payable for the period commencing immediately

result of transactions with Companies associations or after this notice of the Certificate / execution proceedings.
’ (b) All costs, charges and expenses incurred in respect of the service of

1312, 1314, 0342270730003027, 3032, SANGRUR, CHEEMA GL, 0342500700001097, TAPA GL, 0329360700002563, 2940, 2943, 2946,

2953, 2954, 2959, 2972, 0329360730002229, individuals advertising in its newspapers or Publications. this notice and warrants and other processes and all other proceedings
Persons wishing to participate in the above auction shall comply with the following:- We therefore recommend that readers make | |takenforrecoveringthe amountdue. . .
Interested Bidders should submit Rs. 10,000/- as EMD (refundable to unsuccessful bidders) by way of Cash on the same day of auction. necessary inquiries before sending any monies or Given undermy hand and the seal of the Tribunal, on this date 11.09.2026
Bidders  should  carr valid ID  card/PAN  card. For more  details, lease  contact 9345954568 inai i i RECOVERY OFFICER

y P entering into any agreements with advertisers or DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 1)

, otherwise acting on an advertisement in any manner
Authorised officer
whatsoever.

Asirvad Micro Finance Ltd.

Classifieds

PERSONAL Vil SRM CONTRACTORS LIMITED

[CIN: LaS400JK2008PLE002B33]

PUBLIC NOTICE - - Whereas, IFL-HFL, under the provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, _ _ : it VI T T
Unit No. CGK-201, admeasuring I, Sabharwal Priti w/o 2002 (54 of 2002) ("said Act") and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest Riegis. Office: Seclor-3, N“j;rﬁm'_'rz ?&ggﬂﬁ”]r‘:"‘;m Nagar, Jammu 15001,
149.231 sq. mtrs. (1606 Sq. ft.), along Amit Sabharwal r/o C- (Enforcement) Rules, 2002 ("said Rules") issued a demand notice calling upon the borrower/co-borrower, guarantors, mortgagors to repay the SN COMTARLTORE T 2 :
with One Car parking space No. PK- 36, Top Floor, Kirti amount, details of which are mentioned in the table below. And whereas subsequently, IIFL-HFL has vide Assignment Agreement dated 30-11- e Contact Person: Anm Maltur, Company Secrelary & Cempliance Oficer
?gozé;ilt?iteia ZlgDﬁogal;}zga?w;ZS’ N ai gar, New I’) elhi 2025 assigned all its rights, title, interest and benefits in respect of the debts due and payable by the borrower/guarantor(s)/mortgagor(s) arising Tok: +01 34318 77144 /013 2472729, Email Id: ceiemmopl.oom, Website: wwwisrmeploom

o Sy ’ 1 hagar, ey i ) out of the facilities advanced by IIFL-HFL, Bank to borrower/ guarantor(s) alongwith the underlying Immovable Property to Asset Reconstruction
?f]ll:; 1;)}(1)r1is R“;;?‘;ﬁ“"ﬁ;ﬁg}‘; “;70“;'1‘13 110015 have changed Company (India) Limited acting in its capacity as Trustee of Arcil Arcil - Trust -2026 - 015 for the benefit of the holders of Security Receipts. HUTIE E u F1 Em AEM: REM UTE E-“DTI HG
Parmanand  Kukreja Rfo 252, my name as PRITI SAB- Therefore, in view of the said assignment, Arcil now stands substituted in the place of IIFL-HFL and Arcil shall be entitled to institute/continue all
Gujranwala Town part-3, Dr. Mukherjee HARWAL. and any proceedings against the borrower/ guarantor(s)/mortgagor(s) and to enforce the rights and benefits under the financial documents includ- IH F u H M n.T I u H A H n B u D H [: Lu s- u H E
Nafgar, Delhi -110009 who has expired ing the enforcement of guarantee and security interest executed and created by the borrower/guarantor(s)/mortgagor(s) for the financial facilities ; T ¥
on 27.05.2024. Accordingly the name of 0040878446-1 availed by them. The borrower/ guarantor(s)/ mortgagor(s) having failed to repay the said amounts, notice is hereby given to the borrower/guar- Malice i= hereby given ihat the 18th Annual General Meeting {"AGM") of ihe Members of the
Mirs. Sonia Kukreja w/o late Shri Rajesh - - - antor(s)/mortgagor(s) in particular and the public in general that the undersigned being the Authorized Officer of Arcil has taken possession of the Company will b2 held on Wednesday, the 30th September, 2026 at 1:00 p.m. |5T_'h"':"-'9hr"""j9""
K“kr;JaDR/;’/[ 2kshz .G“%\rla‘flwalaDTl‘}’lv.V“ 1, Kiran Devi w/o Shri underlying Immovable Property described herein below in exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the Conferencing (VG ™)/ Other Autia Visual Means ("OAVM) to transact the husiness, &s set out in
710005 i3 being nosed in Df E's record Manoj Sah r/o WZ-48, said Act read with Rule 8 of the said Rules on "AS IS WHERE IS & WHATEVER THERE IS BASIS" on the date mentioned below, e Nilice of e AG, ‘ _
in respect of the captioned unit. If any- Sharda Puri, Ramesh Name of the Borrower(s) | Description of the Secured Asset (Immovable Property) Total Outstanding Dues | Date of |Date of :'1 -r}:mpcl_?r-:e ﬁ ;:13";1& applicable E’r bl g-.he GFT”"'?.%E’EP.ED? # ikl EEI Fues Wdﬁ
body has any objection to this, he/ she Nagar, New Delhi- /Co-Borrower(s) . - q INR.s Demand| Posse e under and Me Securlies ano xmmﬁ?e garnd o -."II.'.I;H { ﬁ? {LIsting CAigabons an

gar, ( ) o . )
All that piece and parcel_of: House No. 462, bearing . : Disciostre Requirements) Requiations, 2015, read with General Circular Mo, ©2023 dated
may approach M/s DLF Home Mr. Inderjit Singh, f . Notice | ssion R'Eg
Developers Ltd., DLF Centre, Sansad 110015 have changed r. Inderjit Sing Khewat/Khatoni No. 241/247 comprised under Khasra No. Rs.3694478.05 September 25, 2023 and ather applicable creulars dated Seplernber 0%, 2024 and Seplember
Mare. New Delhi or the mndersioned my minor son’s name Mrs. Parveena Devi, S.atya 26//32(3-7), 271120(2-11), 27//21(3-16), 29//1(2-16), 36//33(4-0), (Rupees Thirty Six Lakh Ninety| 06/01/ | 10/09/ 23 WG pacea et by the Ministry of Comorate Affairs {MCA®) and Circular SEBIHOICFDICFD-Pob-
With%; 21 days of publication Ofgthis f Krishna K House Keeping Service  |situated at Village Bhagomajra, Hadbast No. 75, Tehsil Kharar and| Four Thousand Four Hundred | 2026 | 2026 IPICIRSOONET dated Oclabar 7. 5073 [eallecivaly rafarfad 1o 5 "relevant circulars”), the Notica
e, rom Krisnna Kkumar (Prospect No. Distt. $.A.S. Nagar Mohali, Punjab 140307. Area Admeasuring (IN| Seventy Eight and Five Paisa of the AGM and Arnual Bsaor inf:lm:ling he Auciiad Emancil Stataments Tor ta fnancial yisar
Kshitiz Tyagi (Advocate) Sha to KRISHNA KUMAR IL10157335) SQ. FT.):Property Type: Area_Admeasuring Property Area: 1350. Only) 2025-25 hava bean sant in eleciranic mode to Mambars whose amai |ds registarad with the
Enrl. No. DL/10308/19, SAH. The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are hereby cautioned that Arcil is in the lawful possession of Campany ar Ihe Depasilory Particpant (5) a5 on 04” September, 2026. The alectnonic dispatch of
H No. WZ-75, Basai Darapur, the Immovable Property mentioned above and under Section 13(13) of the SARFAESI Act, 2002, the borrower/guarantor(s)/mortgagor(s) or Annuzsl Report o Members has bean completad on T° September, 2026, The copy of the Anmual
New Delhi-110015 0040878441-1 any person whatsoever, shall after receipt of this notice not transfer by way of sale, lease or otherwise deal with/ alienate the Immovable Repart is also avaiable on the Company's website www.srmcpl.com, website of sinck axchanpas
Mob: 8860439191 |Property, without prior written consent of Arcil and any dealings with the Immovable Property will be subject to the charge of Arcil for the al wwew bseindia.com and www.nseindia.com and oo fhe website of Mational SacurSias
amount as mentioned above along with future interest at the contractual rate on the aforesaid amount together with incidental expenses, cost, Depositary  Limited (MSDL} {apency for praviding the Remate e-Vabting facily] ie
Cpr?égt?gr?gc'ers'/ arantors'/mortgagors' attention is invited to the provisions of the Sub-Section (8) of Section 13 of the said Act, in respect WOV Seati RO O
wers'/gu ion is invi visi ub-Secti i id Act, i : . .
of time availablegto redeem the a%o%e-mentioned Immovable Prop%rty. P Instruction for Remate E-voting and E""'““"—“j—“’ ing AGM o :
{Place: Punjab Date: 16-09-2026 Sd/- Authorised Officer, Asset Reconstruction Company (India) Ltd (In capacity as Trustee) Pursuant io the provisins of Sechien 108 of the Companies Act, 2013 "ine Act’) read with Rule 20 of
the Compenies (Manapement and Administration] Rules, 2014 and Regulation 44 of tha SEBI
ASSET RECONSTRUCTION COMPANY (INDIA) LTD. ciN No.-U65999MH2002PLC134884 (Listing Obligations and Disclosure Requrements) Regulatons, 2015 ("the Listing Regifations™)
Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai-400028. Tel: +91 2266581300. Website: www.arcil.co.in me Comgany Is pleased 1o pravide the facility to Members to exercise thair right mvﬁ:&b‘,‘&:&nmmé
by g means on resslutions proocsed o be passed-al the AGM, Members holding shares either in
5] (T physical farm or demateriafisad form, a5 on Wednesday, 230d Seplember, 2026 (cul-off date), can

cast thwir vabe eleciromcally hrodgh electronic voling system iremale awvobng] of Nabonal
Securiies Depoztory Limdad (NSOL) (agency $or prosiding the Remale eMvaling facility) at

— = — ] i, : A g i 1 o0 . P f ! y
i 3itm agle 9] Bank of Baroda, H.no.285, Main Qutubgarh nnad, DEMAND | oo e e o o Speioat o o1 b kot s
= !! anfiled b awall lhe oty of remata a-vwoting. Al 1ha Mambars arg henaby indcemed thal tba Drdinary
Bank of Baroda Lﬂdpl.lr. HE"H Bﬂ"ﬂ - 11%31

and Bpecal Busmess, a5 sat out in Matica of fe 168™ AGM wil be transacted through voling by

Email, - N OTI CE alecinans: means only

indin's international Bank | Lea s pusr The remcis e-voling penicd beqgins on 27-08-2026 at %:00 AM. and ends on 23-09-2026 at 5:00
EM.T wbe e-woling modide shall be disablad by M5DL for valing thereafar. The Membars,
NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF b Deimos appser i e Raglotar o Menbers Beriefcel Ownety 95 0 fhe foused e foul o
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT) ;f;;;fnfiuﬂjffﬂﬁ{r':f'p';";"u;gﬁ'a;f{fﬂ";ﬂpg";;":'?:':]?}‘égfljr:,:ﬂufﬁuﬂ"fr',ﬁ,;"
| In respect of loans availed by below mentioned borrowers / guarantors through BANK OF BARDDA, which have become NPA with below mentianed balance outstanding on dates hE‘t'jE Hﬂﬁlzﬁ&ﬁ 2“;?"? :u‘ﬁb:g:r'ﬁfﬂﬁﬂ':;?“tjﬁ D‘ﬂrn'{‘fr'““ ﬁ”tf{ ":E ;‘Emhﬂf&jr“"rg::gf'ﬂ'.g
| mentiomed below, We have already Issued detailed Demand Nolice daled as mentioned helow Under Ses, 13(2) of Securiization and Reconstruction of Financial Assets and | [ 2o oo e el ng‘fﬁ‘;jﬂ“:a o 25" Seplember, 2026 may
:Enfﬂrwnem of Securdty Interast Act 2002 by Registerad Post / Speed Post | Courier with acknowledge due 1o you which has been returned undelivered { acknowledgment nol abtain e login 10 and passwond by sending request o evoting@nsdl.com. However ifapersan s
| received, We have indicated our intention of takng possession of securities owned on one of vou as per Sec. 13(4) of the:Act in case of your failure to pay the amount mentioned below g'fﬂaji!r registered with NSDL for remate e-yoling then you may use your existing USER 1D and
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CORRIGENDUM TO PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE STAKEHOLDERS OF RAM HARI CARS PRIVATE LIMITED (UNDER LIQUIDATION)

Reference is drawn to the Public Announcement in Form B published on 12t September 2026 in
Financial Express and Jansatta pursuant to the order passed by the Hon'ble National Company Law
Tribunal, Chandigarh Bench, directing commencement of liquidation of Ram Hari Cars Private
Limited under Section 33 of the Insolvency and Bankruptcy Code, 2016.

In the said Public Announcement dated 12.09.2026, under Item No. 6 & 7 — date of closure of
insolvency resolution process and liquidation commencement date was mentioned as
28.08.2026.

The correct date of closure of Insolvency Resolution Process and Liquidation Commencement
date shall be read as 24.08.2026.

All other contents of the Public Announcement published on 12th September, 2026 shall remain
unchanged.

Date: 22.09.2026 Sd/-
Place: Chandigarh Alka Girdhar
Liquidator — Ram Hari Cars Private Limited

IBBI Reg. No.: IBBI/IPA-001/1P-P-02920/2024-

2025/14506

AFA Valid till: 30.07.2027

Correspondence Address: 109, Surya Kiran

Building, 19, Kasturba Gandhi Marg, New Delhi —

110001

Email: lig.ramharicars@gmail.com
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FINANCIAL EXPRESS

] " - - . (1) ve L3 3 | AEILHA- BiRL-n .
A Hrl'lv_ﬂ_ ﬁﬂﬂ.]ﬂf"" Limited IMPORTANT -‘§_ CAPITAL LOANS INVESTMENTS INSURANCE PAYMENTS CORRIGENDUM TO PUBLIC ANNOUNCEMENT
G e b T TRTI " Whilst care is taken prior o rlUwiLAFlIAL 00000000 FOR THE ATTENTION OF THE STAKEHOLDERS OF
Fh:-|_:!|:| e Mitta EE[.I'F:.’. 5ET .ﬁ.fenue._i‘ar!a_rng:.,rl'-.lal.,ar. Emakusam, R_E-r.%a F’.:'-I-E@I 34 acceptance of advertising ADITYA BIRLA CAPITAL LIMITED RAM HARI CARS PRIVATE LIMITED {UH DER Llﬂumm.mm
E-mafl 1D winpdmohan@nittz-gelatin.cg,in Website: https e gzlatinin - Ph: (484 ZRE4400 copy, itis not possible to verify n T . o - - -
. £l _ I its contents. The Indian Registered Office : Indian Rayon Compound, Veraval, Gujarat-362266. Branch Office : 2nd Floor, Vijaya Building, 17, Barakhamba Road, New Delhi-110001. Reference is drawn to the Public Announcemient in Form B published on
B e o e IE FIYSICAL Express (P) Limited cannot DEMAND NOTICE U/S 13(2) OF THE SARFAESI ACT - 2002 AT VT - LA St i
p—— ey H"I'EEI"HI."""I’[: ke F"II'.IIIj"‘I'“'ll,!.-'-F s Eiruary 0t Rt amcherepecis be hteldtrespo?sible f°|r such You the below mentioned borrower has availed loan by mortgaging the schedule mentioned property and you the below mention has stood as borrower / Co - 12th EEﬂtE mber 2026 in Financial EHPFEEE and Jansatta pUFELLElI'I"[ to the
B e o T contents, nortor any loss or borrower /Mortgagor for the loan agreement. Consequent to the default committed by you, your loan account has been classified as NPA under the provisions of order passed by the Hon'ble National Company Law Tribunal. Chandigarh
:T;ﬁlf gﬁ?ﬂﬁ:ﬁﬁ;ﬁ:ﬂﬁa?ﬁ :p:qf,; :T,‘f:fj :,! :T'T,I 3;:;":?;:";?&? L'D'}'{'Er'"j:lﬁdu: ?L.J'{ damage incurred as aresult of the Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (in short SARFAESI Act). We Aditya Birla Capital Limited has H el y T 5 A v . ﬁ
= "|'|-'.'|.I.|'|!;|.'lal'||3.'-|] cnallecn i ad shill okl l'_.'=-1.‘:l.-='-|1'|:|IZ"|:I3"|55-'":IDE|5!|||;E|'|Iflr'll-:l:uym‘l-,' il gzgii‘i:;;’gi;"g? ?r?g?\ﬁ(aj:'glss’ issued Demand Notice u/s 13(2) read with section 13(13) of the SARFAESI Act to the address furnished by you. The contents of the said notices are that you had Bench, directing commencement of liquidation of Ram Han CGars Private
ourg s e e o o e Tl';'us;'\-'_r:HTJI.Ir.fihu e advertising in its newspapers commltt1ed zdef?ulgerF\ApEa)llr:ent (()jf.the venm;s loans sanctlﬁnedlto y;m.fﬂ;}erefore,' thle presentE pfubllcatlon csrlrledzoutzto serve the notice as per the provision of Limited under Section 32 of the Insolve ncy and Ban kruptcy Code, 2016,
o & pevioe of o yeat from the datis of regRration of renstes Such serwrkies sl ot be vansieredtien misid | | or Publications. We therefore cecion T3(2) of SARFAES] Ac and n ferms of proviion to the Tule 3(T) of the Securlly Iterest Enforcernent) Rules, 2002, In the said Public Announcement dated 12.09.2026, under tem No. 6 & 7
plecigad during the said lock-n period recommend that readers Loan Account No./ Name and Address of the account Date of Demand [Amount due as per A ' (o
Bligioie sharehwiders are requested 10 fun BR necessary documents as specified i the above-mentioned SEB1 orcalal make necessary inquiries Borrower(s), Co-Borrower(s) & Guarantor(s) Notice Demand Notice — gate of closure of Insolvency Hesolution Process and LHIUMETWH
tn Company's BTl wiz M. Camen Corporatn Seraces Limited a8 the foloeirg address: Cameo Corporate Sensces Limited before sending any monies : r
Subramarnian Huiidng, Mo 1, Club Howse Road ChernabSl0 002, You can wrils %o our BTA Tar any query-al or entering into any Loan Account No. ABPNTPOP000000880432 & ABYAMLAP000000872713 commencement date was mentioned as 28.08.2026.
s wisdom camecndiacoms’ agreements with advertisers 1.M/S Rakesh Agencies Through Proprietor Saurabh Bhardwaj, House no. 13, Raghunath Puri, Laldwara, Rs 1,56,12,281.09 The correct date of closure of Insolvency Resolution Process and
Far Nitta Gelatin bvdia Limited or otherwise acting on an agadhari, Yamunanagar, Haryana- 135001, Also at : House no. 1303, Sec 17, Yamunanagar, Haryana-135001 ( Rupees One crore a3
i i o advertisement in any 2.Mr Saurabh Bhardwaj, House no. 1303, Sec 17, Yamunanagar, Haryana-135001 21.08.2026 Fifty Six Lakh Twelve Liguidation commencement date shall be read as 24.08.2026.
r;lig-';;;-lle‘t”h {nmu::ﬁﬁ:ﬂﬂ; manner whatsoever. i.sauravRBhgrlfliwaj, Hou153eor130.513()137, SYec 17, Yamunalrjlagar, Ha%/gggiBSOm NPA&D t Thousand Two All other contents of the Public Announcement published on 12th
o ' Mk .Veena Rani, House no. 1303, Sec 17, Yamunanagar, Haryana- ate . = i
5.M/S Shaweta Agencies, Through Proprietor Gaurav Bhardwaj, 43A, Ashoka Colony, Raghunath Puri, Laldwara,| 13.08.2026 hundred E!ghty One SEDEET'I'IDE:F. 2026 shall remain unchanged.
Jagadhari, Yamunanagar, Haryana- 135001. Also at : House no. 1303, Sec 17, Yamunanagar, Haryana-135001 &Nine Paisa Only) Sd/-
[ 6. Parveen bala, House no 1303, Sec 7, Yamunagar, Haryana-135001 ...... (Hereinafter collectively referred to as| as on 19.08.2026
MUTU AL ‘Borrowers'/Co-borrower/Mortgagor). Alka Girdhar
: F1_3|EJ|.|‘ E?‘;_E: Des(cjﬁption ofdlrglmovable Property - All Trr:at Part & Parcel ?]f F[’jrohperties b(éaring ?]o.: ”Plﬁt rlllo. :]303b, Sﬁjc 17,6 I\élarla, measurin%142.2 %quatge Metre, UrbaanhEstate Lil]l.l idator — Ram Hari Cars Private Limited
erfud | agadhari owned by Veena Rani”. together with easements attached thereto and together with all other buildings and structures standing and to be constructed thereon . P P J ik i
MUTUAL FUND and all fittings, fixtures, plant and machinery attached to the earth or permanently fastened to anything attached to the earth, both present and future.” IBBI Hﬂ'g. No.: IBBVIPA-001/1P Pfgfiﬂ’!?g‘;ﬁ E;:]Eg'? :gg?
d « LU,
BHAROSA APNOD KA You are hereby called upon to pa?]l Aditya Birla Capital Limited within the period of 60 days from the date of publication of this Notice the aforesaid amount Y . it
HDFC A t M tC Limited with interest and cost failing which Aditya Birla Capital Limited will take necessary action tinder the Provisions of the said Act a%ainstall or any one or more of Eﬂ"ﬂﬁllﬂl'lliﬂﬂﬂﬂ Address: 109, EUF}"E Kiran EUIFUII'I-Q, 19, Kasturba
Sse HnﬂgEmEn ﬂmpﬂny imi the secured assets including taking possession of secured assets of the borrower / Co - borrower / Mortgagor. The power available to the Aditya Birla Capital Date: 22.09.2026 Gandhi M M Delhi — 110001
CIN: LES23i1MHI999PLC1 23027 Limited under the said actinclude (1) Power to take possession of the secured assets of the borrower / Co - borrower / Mortgagor including the rights to transfer ate: 22.08, dricni iviarg, Mew Liesnl - '
| by way of lease, assignment of sale for releasing secured assets (2) Take over management of the secured assets including rights to transfer by ways of lease, Place: Chandigarh Email: ”f.l ramharicars @gmail com
N . , assignment or sale and realize the secured assets and any transfer as of secured assets by Aditya Birla Capital Limited shall vest in all the rights and relation to £ | iFa b = -
Registered Office: HOFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation, %he secure? assets tre;]nsf%rred as iffthle tlransfer hashbeen madﬁ byKou..In therms oftre Provisi?ns oftt)he.Secti)on 13/1f3)hof the sa(ijd act, you are hergby p[)ohibiteg
P . ; rom transferring, either by way of sale, lease or otherwise (other than in the normal course of your business), any of the secured assets as referred to ahove an
Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Toll Free Nos: 1800-3010-6767 / 1800-413-7676 hypothecated/r%ortgage to the Aditya Birla Capital Limgted without prior written consent of the Aditya Birla)EapitaI Limited.
g-mail: helio@hdliciund.com = Visit us-at: waw hdicfund.com Date : 23.09.2026, Place : Yamunanagar Authorised Officer, Aditya Birla Capital Limited
| E . I g Y p
NOTICE Form No.14
. . - UNITY SMALL FINANCE BANK LIMITED [See Regulation-33 (2]]
NOTICE is hereby given that HDFC Trustee Company Limited, Trustee to HDFC Mutual Fund 5th Floor, Tower 1, Seawoods Grand Central, Sec-40, Seawoods, above Seawoods Darave By Regd. A'D, Dasti Falling which g'i' Publication.

(“the Fund®) has approved the following Distribution under Income Distribution cum Capital Withdrawal
(“IDCW") Options in the below-mentioned Scheme(s) / Plan(s) / Option(s) of the Fund and fixed Friday,
September 25, 2026 (or the immediately following Business Day, if thai day is not a Business Day)

Railway Station, Navi Mumbai — 400 706 OFFICE OF THE RECOVERY OFFICER-I'll

POSSESSION NOTICE DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002) 1st Floor SCO 33-34-35 Sector-17A, Chandigarh

as the Record Date for the same as given below: Whereas the undersigned being the authorized officer of Unity Small Finance Bank Limited (hereinafter referred to as “USFBL”), i
: I 1 Having its registered office at 5th Floor, Tower 1, Seawoods Grand Central, Sec-40, Seawoods, above Seawoods Darave Railway (Additional space allotted on 3rd & 4th Floor also)
Name of the Scheme(s) / Plan(s) / Option(s) Met Asset Value Amount of Station, Navi Mumbai — 400 706 under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, DEMAND NOTICE
:"HA,V"} as on Distribution 2002 (54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEETS &
septemhar M. 2026 :_? P&r un:lt] Rules, 2002 issued Demand_ Notice dated mentioned below under .SGCtiOIIW 13(2) Of the_said ACt calling upon yOU belng the borrowers BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
4 (names and addresses mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the INCOME TAX ACT, 1961.
. (¥ per unit) . date of receipt of the said notice. The borrower mentioned herein below having failed to repay the amount, notice is hereby given to the
: ; borrowers mentioned herein below and to the public in general that undersigned has taken possession of the property described herein _
HOFC "F"QEFEE'EWE Hm”d Fu,nd below in exercise of powers conferred on me under sub section (4) of section 13 of the Act read with the Rule 8 of the Security Interest RC/315/2025 UNION BANK OF INDIA Date: 28-07-2026
(erstwhile HOFC Hybrid Equity Fund) - Regular Plan - 15.023 (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to Versus
IDCW Option- (Payout and Reinvestment) deal with the said property and any dealings with the property will be subject to the Charge of Unity Small Finance Bank Limited for an SH.ANIL KUMAR
ey AT T 0.250" amount as mentioned herein under and interest thereon. The Borrower’s attention is invited to provisions of sub section (8) of Section To
HDFC Aggressive Hybnd Fund 13 of the Act, in respect of time available, to redeem the secured assets. (Cd 1) Sh.anil Kumar Sfo Sh. Balwan RioHouse Mo, 785, Barwasni,
(erstwhile HDFC Hybrid Equity Fund) - Direct Plan - 17.514 Sr. Name of the Borrower(s)/ Description of Inmovable | Demand Notice | Date of Sonipal haryana- : ,
IDCW Option~ (Payout and Reinvestment) No. Co-Borrower (s) Properties is as Under Date & Amount | Possession|| [ {G¢ 2} Sh. RajKumar S/o'Sh. ChanderBhanRio HousaNo. 2288, Gali
. : . | . . Ma. 1, Vikash Nagar, Mear Shiv Mandir, Sonipat haryana-0
% : Loan A/C. No(S). : - USFBLUCLOAN000005017241 All' That Piece And Parcel Of This & tb rotife that the R Certibeabe issuedd f
HDFC Equity Savings Fund - Regular Plan - , . isis to notify that as per the Recovery Cerfificate issued in pursuance o
J J 12.336 1. M/S. Santosh Electronics (Borrower) Immovable Property Bearing Plot| g7 g3 5g9g orders passed by the Presiding Officer, DEETS RECOVERY TRIBUNAL
IDCW Option (Payout and Reinvestment) ' Represented Through By Santosh Kumar Kashyap No. 9, 10 & 11, Area Measuring| oo "2 25 eag 30 EHANDFIEGARH FDRT 2 in DA?'EEBJEB."!E an amount of Rs 2571236.04 (
f : = : f 02200 2.Santosh Kumar Kashyap (Co-Borrower & Mortgagor) 800 Sq. Feet l.e. 74. 349 Sq. (Fiu e’es ’Thirt' i y
HDFC Equity Savings Fund - Direct Plan - 3. Laxmi (Co-Borrower) Meters, Out Of Khasra No. 150| - tHEES L Rupees Twenty Five Lakhs Seventy One Thousands Two Hundred
IDCW Option (Payout and Reinvestment) 15.058 Add For Sr. No. 1 : 5370, Sitapur Road Mohibullapur| & 153, Situated At Mohibullapur, | "0 "% MY Thirty Six And Paise Four Only ) along with pendentellite and future
| . _ 1 |Lucknow, Uttarpradesh 226021. Also At H N 683 M/628 |Pargana & Tehsil & Distt.| gi 'y cacad®a o |21.00.2026 interest @ 7.65 % Compound Interest Monthly wef 12/01/2023 till
s 3 Mandion Thana Mohibullapur Sitapur Road Plot No 09 10| Lucknow, U. P. Boundaries (As T realization and costs of Bs 28005 [ Rupees Twenty Eight Thousands Five
HDEG Ealanmﬂ Acvantage F'.Jnd Reguite: Flan 35.586 11 Mohibullapur Lucknow Uttar Pradesh, 226021. Add|Per Mortgage/Sale Document): TTIlI}IrIt't‘{Tr\lnllgeP‘a\?sda Only ) has become due against you (Jointly and severally! Fully/Limitad).
IDCW Option (Payout and Reinvestment) . 0.950" For Sr. No. 1 : 643 Ma/628 Mohibullapur Sitapur Road|East: Plot Of 0Arvi;d Katariya, 0r¥|y) As On 2, You are hereby directed to pay the above sum within 15 days of the
p ; Lucknow., Lucknow, Uttar Pradesh 226021. Add For|West: - Plot Of Seller, North raceipts of the notice, falling which the recovery shall be made in
HDFC Balanced Advantage Fund - Direct Plan - 4 418 sr. No. 1 : 643 M/628 Shri Nagar Colony, Sitapur Road|: - Rasta 15 Feet Wide, South :| 96-03-2026 actordance with Tha Recovery. of Débts. Dus 1o Barks and Finandial
IDCW Option (Payout and Reinvestment) | | Mohibullapur Lucknow, Lucknow Uttar Pradesh 226021. | Property Of Gram Samaj Sd/ alona A, T e e sr ; -
HDFC Medium to Long Term Fund Place : Uttar Pradesh _  aatharzed e | | B ety e Pl A
(erstwhile HDFC Income Fund) - Flegura_r Plan - 11.4987 Date : 23.09.2026 Unity Small Finance Bank Limited | | 4™\ "2 hareby ordered lo appear before the undersigned on
Quarterly IDCW Option (Payout and Reinvestment) 01/102026 at 10:30 a,m. for further proceedings.

0.0500%

4. In addition to the sum aforesaid, you wilk also be liable to pay:
(a) Such inferests as is payable for the pericd commencing immediately

MAHARASHTRA SCOOTERS LIMITED (6} AN een, ardas . Sabarss FicumoA i rel pact BEING: S8V of
AT T e o st

SPECIAL WINDOW FOR RE-LODGEMENT Given under my hand and the seal of the Tribunal, on this date:

OF TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES 28/07/2026 Recovery Officer
Debts Recovery Tribunal Chandigarh (DRT 2)

HDFC Medium to Long Term Fund
(erstwhile HDFC Income Fund) - Direct Plan - Quarterly 12,5083
IDCW Option (Payout and Reinvestment)

HDFC Dynamic Term Fund

(erstwhile HDFC Dynamic Debt Fund) - Regular Plan - 12,7331 0.0500#
' Cuarterly IDCW Option (Payout and Reinvestment)

HDFC Dynamic Term Fund

(erstwhile: HOFC Dynamic Debt Fund) - Direct Plan - 14.2716 0.0600#
Quarterly IDCW Option (Payout and Reinvestment)

HDFC Dynamic Term Fund

The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
30 January 2026, a special window has been opened for transfer and dematerialisation of
Physical securities, The said special window shall remain open for a period of one year, Le.,
from 5 February 2026 to 4 February 2027.

(erstwhile HDFC Dynamic Debt Fund) - Regular Plan - 11,9305 0.2000# ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD;
} : Th ; i : ilable f f i i f | o Id === Regd. Office: 14" Floor, Eros Corporate Tower, Nehru Place, New Delhi-110019.
Half ‘Yearly IDCW Option (Payout and Reinvestment) & said window is avaiiable for transter and dematenalization of physical secunities sold or C = offce Add: 101, Kalpataru Ifini, Plot B, Near Grand Hyatt, Santacruz (East)
HDFG Dynamic Term Fund ' ' purchased prior to 1 April 2019, including previously submitted transfer requests that were E‘* “‘;r'*“‘-“"@ Mumbgi-éoe\?Sg , !\t/Iaharashtra-T,eI(i,Nq-= Eplh 1 £61132(5)893DL2002PLC115769
: ; ; 2 -mail: acre.arc@acreindia.in Website: www.acreindia.in, o.:

(erstwhile HOFC Dynamic Debt Fund) - Direct Plan - 14,0571 0.2600# rejected, returned, or left unattended due to documentation or process deficiencies. POSSESSION NOTICE (For immovable property)
Half Yearly IDCW Option (Payout and Reinvestment) For further clarity with regard to applicability of this window, the investor may refer the below WHEREAS, The Authorized Officer of Assets Care & Reconstruction Enterprise Limited,
[ T - R ’ g : acting as Trustee of ACRE-166-TRUST under the Securitisation and Reconstruction of Financial
HOFC Gilt Fund - Hegular Plan - IDCW Gptl{!ln- 12 1RYA LS Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
[Fa!,lgut and Reinvestment) ; - " Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
' ) _ _ 0.0500# Whether lodged for transfer | Original share certificate | Eligible to lodge in the Demand Notice dated 02.06.2026 calling upon the Borrowers M/S Goel Enterprises Proprietor
HOFC Giit Fund - Direct Plan - |DCW Option-~ 13,0201 before 1 April 2019 available current window Mr. Ajay Goel (Borrower), Mr. Ajay Goel, Mr. Babu Lal Goel And Sujata Goel to repay the

amount mentioned in the Notice being Rs. 3,13,27,643.49/- (Rupees Three Crore Thirteen

(Payout and Reinvestment)
[ e e i Lakh Twenty-Seven Thousand Six Hundred Forty-Three and Paise Forty-Nine Only) as on

Mo (it is fresh lodgement)

HDFC Conservative Hybrid Fund | Ves (it was rejected/ Yas Yes 02.06.2026 against Loan Account No. 61184600000040 and 61183800000130 (Earlier with JC
[E!{S‘L'l.l'u'h”EI HDFC H'gftll"id Debt FUI'IL‘]]I . HEguiar Plan - 14.0885 returned earlier) F;ower.AtR(f)tind Q;ig'\ilnilly with Yes Bank Ltd.) and interest thereon within 60 days from the date
: i of receipt of the said Notice.

! Quarterly IDCW Option (Payout and Reinvestment) . 030004 Yes | No No Earlier, the YES BANK LTD. has assigned all its rights, title and interest of the above loan account
HDFG Gonservative Hybrid Fund o No No No Trust by way o an Assgnment greementdated 16122022 read wihRecicaton D ceted
(erstwhile HOFC Hybrid Debt Fund) - Direct Plan - 15.9240 1ditions/Restrictions for Transfer: 04.07.2}(1)24.yFurther, thg JC FIow%r Asset Reconstruction Private Ltd, as Trustee of JCF YES
Quarterly IDCW Option {Payout and Reinvestment) Conditions/Restrictions for Transfer: 2022-23/1 Trust has assigned all its rights, title and interest of the above loan account in favor

[ o e g [ i | » The shares shall be credited :]nl':,rin dematerialised form:; of Assets Care & Reconstruction Enterprise Ltd., acting as Trustee of ACRE-166-TRUST
HDFC Corperate Eﬂ'ﬂd F“”d - Regular Plan - 10.5795 g hall b Ao 1ok iod of I # Eristi : f (“ACRE”) by way of an Assignment Agreement dated 13.12.2024.

Quarterly IDCW Option (Payout and Reinvestment) : * Such shares shall be under lock-in period of one (1) year from the date of registration o The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers and the
| }'-Ii:}FG E.c-rp{:nrate- Eit}n[:l. Fur'ld ' Brect Pl = 0.0500% transfer: and public in general that the undersigned has taken symbolic possession of the property described
Quarterly IDCW Option (Payout and Relnvestment) 10.4782  During the lock-in period, such securities shall not be transferred, pledged, or have any :‘:;3'”Wﬁﬁlgﬁl';se’éefrtﬂzesoefﬁ'tv;Egggr(ré:fg:’cz;neﬁ?)dg[jiib2%%2'8: (147)_3;?;00;'8”13°“he Ad
f HDFC Credit Risk Fund 1 lien marked. The Borrowers in particular and the public in general are hereby cautioned not to deal with

TeCil ISk Fumn " " o . i c the property and any dealings with the property will be subject to the charge of Assets Care

(erstwhile HDFC Credit Risk Debt Fund) - Regular Plan - 10.5804 0.1400¢ Following cases will not be considered for processing in this special window: & Reconstruction Enterprise Ltd. (ACRE-166-Trust) for an amount of Rs. 3,13,27,643.49/-

[:IUEI"[E'HE." DCW ':::'FJ“EII"I (Payout and Reinvestment) » Disputes between transferor & transferee; and (Rupees Three Crore Thirteen Lakh Twenty-Seven Thousand Six Hundred Forty-Three and
{rar i : L il il s ! | [ . S ) . ! Paise Forty-Nine Only) as on 02.06.2026 and interest thereon.

HOFC Cradit Risk Fund Securities that have been transferred to Investor Education and Protection Fund (IEPF). The Borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of the Act in

: e : ) i respect of time available, to redeem the Secured Assets.
| Guarterly IDCW Option {Payout and Reinvestment) | | | or email at einward.ris@kfintech.com or Company’s email at investors@msls.co.in AllThat Piece And Parcel of Property Plot No. B-1/3, Upsidc, Situated Within The Industrial Area At
Chinhat, Lucknow, In Village Goela, Tehsil Baskhi Ka Talab, District Lucknow Ademasuring 450 Sq.
HDFC Long Term Fund
rwhile HDFC Lona Duration Debit Fund 10,6851 Mtr. And Lease In Favour of Ajay Goel S/o Babu Lal Goel Proprietor Goel Enterprises, Bounded As

(erstwhile ng Duration Debt Fund) - : CIN: L35912MH1975PLCD18378 Under: East: 18 Mtr. Wide Road West: Plot No. B-1 North: Plot No. B-1/4 South: Plot No. B-1/2

Regular Plan - IDCW Opticn (Payout and Reinvestment) Regd. Office: 6th Floor, Bajaj Finserv House, Off Pune — Ahmednagar Road, Sd-

e = = ' 0.05004 i N P 441014 Place: Lucknow Authorized Officer,

HDFC 1_—"5'”9 Term Fund _ _ iman agar, Fune - Dated: 17.09.2026 For Assets Care & Reconstruction Enterprise Ltd.

(erstwhile HDFC Long Duration Debt Fund) - Direct Plan - 10,4548 Tel: (D20) 7157 6066 | FAX: (020) 7150 5792 ACRE-166-TRUST

IDCW Option (Payout and Reinvestment| Email ID: investors@msls.co.in | Website: www.mahascooters,.com

Face Value per unit of all the above Scheme(s) / Plan{sj [ Option(s) is ¥ 10/-.
~ IDCW opiion - Quarterly Frequency

#Amount of distribution per unit will be the lower of the amount indicated above or the available aa; ﬁﬁﬂf agn‘)w 3 -
distributable surplus (rounded down to a multiple of five at the fourth decimal) as on the Record Date. Bank ; ‘B 2 d ” E-AUCTION IFURLPr'l rﬁq' IFPEC-E'E
; ' _— , 4 Pursuant In Rule 30 of Companies
*Amount of distribution per unit will be the lower of the amount indicated above or the available dilik o droda oL ATICN TEAN SALE NOTICE (Incorporatan) Ruses 2012]
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date. N O —— - iy s sl o Y
S s _ Branch - Sector-11, SSI Panipat BRANCH . M.: 8398000989, e-mail : ssipan@bankofbaroda.bank.in the compary fram one Stae 1o anoer
Frevant fo. the-Distauation; e, NAV' of e, IDGW Ogtionte). 0 the-above Sale Notice For Sale Of Imnmovable Properties “APPENDIX- IV-A [See proviso to Rule 8 (6)] i e P Sae)
Scheme(s) would fall to the extent of such distribution and statutory levy, if any. P P ricmigey shibuinprtity
) . Y _ =2l E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security AND .
Amount will be paid, net of applicable tax deducted at source (TDS), 10 those Unit holders / Beneficial InterestAct, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. In the matter of Mis MATES VISA
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described CONSULTANCY ~ PRIVATE LIMITED
i i intai T i ; i i ion of which has been taken by the Authorised Officer of Bank of Baroda pCmRany.) NG i bADi k. UiThe: i
of Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Optionis) of immovable property mortgaged/charged to the Secured Creditor, possession of whic y , GN3-200, N.PC. (New Prem Calony). Karmal
the aforesaid Scheme(s) on the Record Date (including investors whose valid purchase ! switch-in Secured Creditor, will be sold on "As is where is”, "As is whatis’, and "Whatever there is” basis for recovery of dues in below mentioned account/s. The Haryana-1320H1, India,
: X ks P . details of Borrower/s/Mortgagor/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are (GEN U210 THR2022PTC103313) _
requests are received by the Fund and the funds are available for utilization before cut-off fimings in mentioned below - ....Applicant
respect of the aforesaid Schemeis), on the Record date). Notice | harehy given 1o 1 General Publc that

| A 5 W i i atly i - 1

Give short description of the Total Dues. (Rs) | 1) Date of e-Auction | ":ReservePrice | 1)ENMD Deposit | Statusof  |Property L M W
Name & address of | ; : Including Outstanding dues ) .| 2.Earnest Mone Possession | Inspection okttt b ik

immovable property with known ( 9 g 2) Time of E-auction y Account No . pectic Directorate I, under Saction 13 of tha Campanies

Deposit (EMD) 2) IFSC Code (Constructive | date & Time. Act, 2013 seeking confirmafion . of aferation of

Start Time [Physical) Clause 1| of the Memorandum of Association of

the Company inferms of tha special rescdution

With regard to Unit holders who have opted for Reinvestiment facility under the IDCW Option(s). the
amount due (net of applicable TDS) will be reinvested, by allotting Units at the applicable NAV per
Unit (adjusted for applicable stamp duty).

Borrower(s)/ encumbrances, if any (Mortgaged + Unserviced Interest
Guarantor/ Mortgagor(s) by) Bank of Baroda, + unapplied interest 3.Bid Increase | 3) Bank of Baroda

_ ) ) . +Aoplicable ch to End Time 4 a1 s E ? i n

As mandated under SEBI (Mutual Funds) Regulations, 2026 and Master circular for Mutual Funds — ef Ll Ss'an'Pat) e "'“a - a“*s) : "‘°‘ - Branch - — B o Bt Yo Bt et o

dated March 20, 2026, for redemptions and IDCW declared, payout will be done only through electronic C ot Spin Fggt'ofy farrlgo&gﬁlzifg (depse’esg fvi”e?]?y'?’ 1)28.10.2026  1)Rs. 10255 3 Ei‘gggg,g,lﬁfg Symbole o 02026 SR LR ﬁ";::f:‘;,iﬁf‘fﬁf‘f;i;ﬂ
mode(s), euan_wherea Unit holder h:eus ﬂ_ptad 1o receive physical in_31rurne_nts. Thus, payment of such VPO Sithana Near |(Total Area 17Kanal and | Eight Crores 2)02:00PMto  |2)Rs.1,02,55,000 |3) Bank of Baroda, ﬁ:lci:il;(:’ingpubliu of Gularal®. | 0 e

amounts shall be made through physmal !nstru ments, only in exceplional clmumsl:_a.nces h_:nr reasons to Satnam Public|11Marla) in two parts [Twenty Nine Lakhs | 06:00 PM aector-11 Panipat, Subjective to % 'gh;E;g:D':E*giﬁI:rgfgf'gé‘ﬁj}f;ﬁf@“ﬁ;ﬁ

be recorded by the AMC. Accordingly, unit holders who have opted for / have earier received physical School, Panipat, HR  |detailed as under:-(a) |Fifty three Thousand 3) Rs. 1,00,000 aryana prior appointment of the Campany may delver either on the MCA-

instruments are requested to update their bank account details by / sending us a copy of a cancelled Partner: - (1.) Mr.|Measuring 9 Kanal- | ninety seven and from 11:00 am 21 portal {www.mca.gov.in) by filing investor

cheque of first / sole holder's bank account Vikas Pahwa Sioj11Marla, being 191/351 pLli b ronet post o e chiaclons Supomed

4 4 ' Ashok Kumar Pahwa|share of 17Kanal- |Thirty one Paise only as on 31.08.2026 plus future interest and other charges w.e.f 01.09.2026 ;:f,fj___,':}'.-,',‘{fu"i:hfﬂ l?;;;lt:,iﬁf';’fﬂ?',ﬂ;,:ﬁ",

All updations of PAN, KYC, email address, mobile number, nominee details, etc. should immediately be R/o H No 15 to 18  Marl sedin Khewat No.273 Khatoni No.291 RectNo.49 Killa No.24/2/1(1-3) 24/2/211(1-2) Rect. 68/4/211(6 and grounds of cpposition fo the Rogional

. : 1 : i : Gole Market, Model arla, comprised in Knewat No. atoni No. ect.No. illa No. - - ect. - Director, Northern Region Directorate 11 at

forwarded 1::: the hmastnl:::l'r Senices Fentexs of t:a; Fund (for lumt& held in ”?”kdim?t;iw] ¢ Eim;':‘w Town, Panipat, HR|0) 7/1(6-14) 15/1(2-12), situated at Vill. Sithana, Tehsil Madlauda, Distt. Panipatvide Sale Deed No.3105 _dated 23/2/2011 | |3 Floor, Corporate Bhawan, Plot No. 48,

Participant (for units held in demat form), Unit holders are also advised 1o fink their wilth Aadnaar 132103 (2.) Mr.|in the name of Sh.Sachin Pahwa S/o Sh. Ashok Kumar, (b) Measuring 8 Kanal, being 160/351 share of 17Kanal-11Marla, ikt sl il

Mumber. Further, Unit holders can view the Invesior Charer available on website of the Fund as well Rajinder Kumar S/o | comprised in KhewatNo.273  KhatoniNo.291 Rect.No.49 KillaNo.24/2/1(1-3) 24/2/2/1(1-2) Rect.68//4/2/1(6-0) 7/1(6- publication of this natics with & copy 1o the

as check for any unclaimed redemptions or IDCEW payments. Megh Raj H. No. 133-| 14) 15/1(2-12), situated at Vill. Sithana, Tehsil Madlauda, Distt. Panipat vide Sale Deed No.3106 dated 23/2/2011 in the vplEan aryem et EFIE;zqiﬁterer Office al

3 - , : : o f Sh. Vikas Pahwa S/o Sh. Ashok K fess Mmantianed beaw:
In view of individual nature of tax consequences, each investor should seek appropriate advice. R Model Town,|NaMe oS, TAS FaAWa 570 =n. BSnox Aamar GN3-208, N-P.C. (New Prem Colany], Karnal
. Panipat HR-132103 Guarantor: - (1.) Meena Miglani W/o Rajinder Miglani H. No. 133-R Model Town, Panipat HR-132103 (2.) Sachin Pahwa S/o Haryana-132001, India, ¢

For HDFC Asset Management Company Limited Ashok Kumar Pahwa, H. No. 15 to 18 Gole Market, Opp Post Office, Model Town, Panipat, HR 132103 (3.) Ashok Kumar Pahwa S/o Anokha Ram gt TOLERd 2K Betulf of Bk Apybcant

(Investment Manager to HDFC Mutual Fund) Pahwa R/o H. No. 15 to 18 Gole Market, Opp Post Office, Model Town, Panipat, HR 132103 ¥ Bk

Placa : Mumbai Sd/- For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction and online Plaga: Ha,._fa::”}“h Hamnihfe ;ﬁ:g!::l

Date : September 22, 2026 Authorized Signatory auction portal Baanknet.com. Also, prospective bidders may contact the Authorised officer on Mobile +91-8398000989 Date: 21.08.2026 DIN: 10058215

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME Date : 22.09.2026 Place :- Panipat Authorised Officer, Bank of Baroda.

RELATED DOCUMENTS CAREFULLY.

| , Chandigarh
epaper.fmancsaiexpress.mﬂ;.- - ->e =
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08.00.2026 BT §— AN FAT HHEIA w1 gEE Ay whm aw e faetiss: 23.00.2026, . _ aifbrgpd sifereTal,
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Gl % & famn & |

utferaa yferasrd,

(ORDER 5 RULE 1 & 5)
THE COMMERCIAL COURT-1, GAUTAM BUDH NAGAR

Original Suit No. 73/2025
PUNJAB NATIONAL BANK, A BODY CORPORATE CONSTITUTED UNDER THE
COMPANIES (ACQUISITION & TRANSFER OF UNDERTAKING) ACT 1970, HAVING
ITSHEAD OFFICEAT 7, BIKHAJI CAMAPLACE, NEW DELHIAND HAVING ONE OF ITS
BRANCH AT KARHERA MOHAN NAGAR, GHAZIABAD THROUGH AUTHORIZED
SIGNATORY SH. SANJEEV KUMAR GUPTA
Email id cs8228@pnb.co.in
AADHAR No.3884 6096 2369

VERSUS

1. M/S RUPALI TRADING COMPANY, PROPRIETOR SHIP CONCERNTHROUGH ITS
PROPRIETOR SH.MAHENDRA KUMAR S/O SH.JAI PRAKASH, BUILDING NO.25, SHOP
NO4, KALLUPURA; GHAZIABAD,U.P.

2. SH.MAHENDRAKUMAR S/O SH. JAIPRAKASH PROPRIETOR MS RUPALITRADING
COMPANY, BUILDING NO.25, SHOP NO4, KALLUPURA, GHAZIABAD, UP.
ALSO: SA-164, SHASTRINAGAR, GHAZIABAD 201002
AADHARNO.7697 9654 0155

WHEREAS Plaintiff has instituted a suit for recovery of Rs. 11,34,131.42/- against you, you are

T |, URC-2

sl & sy Wl & e o slente ol & ey A wpeen B

(AT A, 2013 9 ORT 37405 TET Sl (Gatee & o

fFraw, 2014 % Fraw 40) F FEem 5

1. T 1 el & 7w s, 2013 1 arer 3ee # S9-uTen mﬁ;gﬂ?"r

T O W AW | Uar 151 @ e e did B A sl we i |,
?ﬁﬁﬁqﬁmwm‘rﬂ'ﬁ s £ i SOUARE ANDKEY INFRA LLP, LLPIN: ACY-
9207, St e AR Eiae APTERT (LLP) &, i T ST, 2013 S 0 &
YT | & M "SOUARE AND KEY INFRA PRIVATE LIMITED" 5 & she=i g <
o o Y A goftgs e e
2. e st o e g Pl |
firee, daere, Zmerre, oty v SofiPray & wm A wroema geem o smmeta,
T, daifs @ dmmE Raena & o P, R, @iEe,
WEEr T e e e i 1
3. WEeiET ST @ W ST (Memorandum of Association) TF FATRRE (Articles of
Association) T e wit Fe St & Fterr 89 3oee € D-288, Sector 105, Noida,
GEJha Sector-39, Dadn, Gautam Buddha Nagar-201304, Uttar Pradesh, India

Tﬂﬂﬁﬁﬁ%ﬂmmmﬁmmmmw

istrar, Central Registration Centra (CRC), Indian Institute of Corporata Affairs

[HIZA), F’Iat Mo-B, 7, B, Beclor-5, IMT Manesar, Dlsmclﬁa%mn (Haryana), P'ln Code-

ﬂ‘m‘rq*r

1225%11%1@“%%%3@%
T ier LLP Tt e gE Al
ftes : 19-09-2026 Seel @ A

1. Br. Sujal Chauhan
2. Mz, Sejal Chauhan

féger sl wigHy fafics
BT At T9¢ 167—169, U #fordt, 3= g, d3me,

A8 — 600015, AMAATS, WK,
HIRTILE A ST BT U8, | Ae} e, Adex—a,
HOUSIMNG FINARNCE dumelt MSRTEaTE—201010

CCM: Jasbir Vidhudi 8800368281 | ACM: Sushant talwar 8882667796
RLM: Arun Mohan Sharma 8800898999 | CLM: Brajesh Gupta 8881189541

31ael dufd & Mide &l &l Ardsil€ad gaar

HarH, 1. ’Bﬁ?ﬁ’\'ﬁ?ﬁiﬂ'\’  SURGAT 2. sfircht R ®T HARY . AE—SuReAl

gaT: R FRT @ faraRoT B ATV T FURY & g R )

UCT: BEXT ETell, BExT Elell, faeR, 75T, e, IR, 9vd — 852107

T 2:— GIRT FaR—211, Wiie FeR T—172, Vol fagR di—siiRfed gelRiT I fifies,
Ma—HGeATENE, TRIT] 3R TEefie—ar, foren— mimaraTe, g0

Lan No DLIMNR/DHSHIA000000189

TTITETe & Ufeedl |s|<;;crc AfTege (ADM) §RT 22122025 P SINT ST & T&d, 9 AHIRT
! 9= 39 TR 8 I8 U Wieies YNSRI Toie (M8 &1 o', IRYEYH) &, e Fa)

. 0 E AT O HET SURGAT BT 979 2 g hereby summoned to appear in this court in person, or by a pleader duly instructed (and able to %“‘:‘i Sziffz%jjw’ g 5(%1%?31'13)“?%8 08 E"; Be (“Fﬁﬁzl% ﬁiﬁifﬁ)ﬁ: ufd?j}f
4 Il material questions relating to suit, or who shall be accompanied by some person; able T 3l dEde S S $
b taon:nWSeV\r/:rallsuch questions, on 26.10.2026 at 10.00 O' clock in the morning, to answer the claim; & aqﬁqq;\!@m Q,ﬁ'\raimi Fren i ﬁ%ﬁfl TGN D ST < “'”'}?W o @
28.10.2024 164040286349 1.1 wETE Tt (S , ' CeTE : L ' X ’ wife SR T-171; TAUH—3; IR G lle; THUH—1
1 & and as the day fixed for your appearance is appointed for the final disposed of the suit, you must W—é{aaﬁ?%?%ao He A TSH | BT HIfTd weoll 18.09.2026 o1 H¥ fEgan =R wigiv
Hdr: 1220 daT$ 1, WS TR, SR gREm fRwefi-110052 be prepared to produce on the day all the witnesses upon whose evidence and all the documents affics l
2R T (@ SeRiRT) upon which you intend to reply in support of your defense. Take notice that, in default of your AR FHR O Al SR ST S T T &1 S & {3 9 321 0T A Fol DI o 7 6%, e
A ST DTS 41 d—a HAd fEgon s wis+4 fafics & =mal (dﬂamm/m%r)a‘»a%ﬁﬂgﬁml
gaT: & 1220 €@ 1, WREN TR, SR UitEw fReefi-110052 appearance on the day before mentioned, the suit will be heard and determined in your absence. $
. Given under my hand and the seal of the Court, this 11th day of September, 2026. fasia: 23.09.2026, vir: miforaraTe siferpd sferwerd, ard fegom soRin wigw fafics
z 07.10.2023 128001350767 | v i 7 MUNSIRM / READER
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feeel 110008
Hrdwfie w1y &1 faud
T -+ ofRfRre IV (rger 8(1) &) e 313, & = ~
::FL I ESiS Wrhen RS . e g et s v w8 s wigde s (uRemaaeds)
’ ’ ’ I 3ae |ufy & i
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